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Karmni Singhji, Shri
Khadilkar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lalit Sen, Shri

Lsskar, Shri N. R.
Mahadeva Prasad, Dr.
Mahishi, Dr. Sarojani
Malaviya, Shri K. D.
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.
Maniyangadan, Shri
Masuriya Din, Shri
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Minimata, Shrimati
Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
More, Shri K. L.
Munzni, Shri David
Naskar, Shri P. S.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Patil, Shri S. K.

Alvares, Shri

Banerjee, Shri S. M.

Brij Rej Singh, Shri
Chatterjee, Shri H. P.
Gopalan, Shri A. K.
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
Kamath, Shri Hari Vishnu

Mr. Speaker:
division is:

Ayes: 121;

Appropriation (No. 3)
Bill, 1966

The result of the
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Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Rajdeo Singh, Shri
Raju, Shri D. B.
Ram Subhag Singh, Dr.
Ramshekhar Prasad Singh, Shri
Rane, Shri
Rao, Shri Jaganatha
Rao, Shri Muthyal
Rao, Shri Thirumala
Reddi, Dr. B. Gopala
Reddiar, Shri
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S. K.
Samanta, Shri S. C.
Samnani, Shri
Saraf, Shri Sham Lal

bh Devi, Shri i
Sen, Shri P. G.
Sheh, Shri Manubhai
Shah, Shrimati Jayaben
Shankaraiya, Shri
Sharma, Shri A. P.

* Sharma Shri D. C

Sheo Narain, Shri

NOES

Kandappan, Shri
Kunhan, Shri P.
Lakhan Das, Shri
Limaye, Shri Madhu
Lohia, Dr. Ram Manohar
Nair, Vagudevan
Nambiar, Shri

Rajaram, Shri

Mr. Speaker:

Jayanti Shipping
Company etc. Bill
Shree Narayan Das, Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddiab, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Singhvi, Dr, L. M.
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Snatak, Shri Nardev
Sonavane, Shri

Soundaram-  Ramachandran,
Shrimati

Subramaniam, Shri C.
Sumat Prasad, Shri
Tahir, Shri Mohammad
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tyagi, Shroj

Uikey, Shri

Ulaka, Shri Ramachandra
Venkatagvbbaiah, Shri P.
Virbhadra Singh, Shri
Yadab, Shri B. P.

Reddy, Shri Yallamanha
Ray, Dr. Saradish
Swamy, Shri Sivamurthi
Umanath, Shri

Utiya, Shri

Venkaish, Shri Kolla
Vishram Prasad, Shri
Yashpal Singh, Shri

The question is:

“That the Bill be passed.”

7082

Noes: 24;
The motion was adopted.
Mr. Speaker: The question is:

“That Clauses 1 to 3, the
Schedule, the Enacting Formula

and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

shri B. R. Bhagat: 1 beg to move:
“That the ‘Bill be passed.”

The motion was adopted.
1320 hrs.

JAYANTI SHIPPING COMPANY
(TAKING OVER OF MANAGE-
MENT) BILL.

Mr. Speaker: Shri Biren Dutt is not
present I am told.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order with
regard to this Bill.

Mr. Speaker: We have not yet taken
it up.

Shri Hari Vishnu Kamath:
why we cannot take it up.

That is
I have
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no desire whatsoever to delay the
passage of this Bill, but I think it is
your anxiety as well as the anxiety
of the House, to ensure that the Trea-
sury Benches no less than the private
Members on this side or that side of
the House. . .

Mr. Speaker: There is one appeal 1
have to make to the hon. House, that
when we take so long a time in these
miscellaneous discussions, we should
sit a little longer so that we can do
some legislative business also.

Shri K. N. Tiwary (Bagaha): Sir,
you have maintained that when there
is no business, there could be no point
of order. What is the business before
the House on which this point of
order is raised?

Mr, Speaker: He says that the House
could not proceed with this Bill.

At framraaw (I ) o weww
TR, 99 @IT F amA FE fafew
@ & 8, A 77 adz ww wE few
aRFE?

What is he saying?

Mr. Speaker: He says that this could
not be proceeded with.

Shri Hari Vishnu Kamath: 1 am
in possession of the House. I was sub-
mitting in all humility that the ruies
should cover the procedure of this
House as long as they are enforced,
whether it concerns the Treasury
Benches opposite or the private mem-
bers of the Ruling Party of the Op-
position Party, there is equality be-
fore the rules just as equality before
law. There was the broad hint that
was given yesterday by you that the
Minister would have the wisdom to
comply with the rules and regularise
what was irregular. Yesterday, I am
sorry, I could not put my finger and
spot the rule and so I quoted from
memory but then you perhaps
thought that it was not enough and
so you over-ruled the objection. May
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1, therefore, invite your attention to

rule 68:

“The order of the President
granting or withholding the sanc-
tion or- recommendation to tne
introduction or consideration of a
Bill shall be communicated to the
Secretary by the Minister con-
cerned in writing.”

Mark these words, Sir; -they are so
comprehensive—granting or withhold-
ing the sanction or recommendation to
the introduction or consideration—and
then it shall be in ‘writing’. You were
pleased to allow a letter written by
somebody—I do not.- know—and the
Minister read it. We did not see the
letter ourselves. It is established in
the procedure of the House that eveiy
Member should have it; it is there in
all the money Bills and Financial

Bills; we get it printed or cyclostyl-
eq if there is no time—the copy
of the letter from the President

sanctioning it and communicated by
the Minister to the Secretary; we get
it every time, Here’ you only saw it.
I have full confidence in you; there
is no question on that point; we have
the fullest confidence possible on this
earth in you. But still we have not
seen that letter of the President. At
first it was said they would need no
money, then they said ten lakhs but
afterwards they said one lakh. What
the President was apprized of, God
only knows and he only knows. In
these circumstances, unless there is a
formal communication from the Mi-
nister to the Secretary that the Pre-
sident had recommended considera-
tion of this Bill, I am afraid we can-
not consider it unless of course, you
allow it; you are supreme here en-
sconced in that high chair below the
limpid, mellow light, you can do
whatever you like, but still I submit
that unless you waive or suspend
this rule, it is not possible. There
is no. loophole as in regard to
the other matter, as you said the other
day; there is no escape for you; there
is no loophole, You have got to up-
hold this rule.
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Mr. Speaker: This question was
raised yesterday.
Shri Hari Vishnu Kamath: This
rule was not quoted.
Mr. Speaker: It is not necessary.
- After a decision has been taken, it
cannot be raised again, It has al-
ready been decided. The Minister

placed it before the House.

Shri Hari Vishnn Kamath: I do not
know; it is not before the House; I
have not seen it myself.

Mr. Speaker: If he did not quote
one rule, it is not necessary it should
be done again. Because he had not had
the advantage of having that rule be-
fore him at that time I cannot reopen
it. ... (Interruptions.)

Shri Hari Vishnu Kamath: May I
take it that the House can take it in
future . . .

Mr. Speaker: The hon. Member
raised a question; it was decided. He
cannot come up again saying that he
had not had the benefit of that rule
at that time.

Now, three hours were allotted but
we exceeded that time and we have
taken three hours and 55 minutes.

Shri: Hari Vishnu Kamath: I have
not. spoken; it is very unfair.

Mr. Speaker: 1 can extend the time
for a Bill only by one hour . . .
(Interruptions.) The one hour that I
had in my hand had already been
taken; I cannot extend the time. The
House only can do so.

Shri Hari Vishnu Kamath: You will
recall that on the Delhi Administra-
tion Bill, only two hours were allotted
but we sat the whole day and took
much time beyond the allotted time.

Mr. Speaker: It is the privilege of
the Housa.

8! Oavi Vichnu Kamath: You

always guide the House.

25, 1966 Shipping Company
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All the sections of the House want
the time to be extended.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, in the
Business Advisory Committee you pre-
side and the Committee allotted this
time. The report comes before the
House and the House approved it. It
is always your prerogative to give one
hour more. We have all agreed in
that Committee that if you find that
the discussion on some Bill is not
adequate. you can extend the time by
one hour. But beyond one hour, I
submit, you have also no authority to
extend unless the House itself wants.
Beyond that time, it is not the pre-
rogative of the Speaker,
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Mr, Speaker: That is what I have
said; it could not be extended. The
one hour that 1 had, that also had been
exhausted.

Shri Hari Vishnu Kamath: Yester-
day, we began at five minutes past
two.

[}
Mr. Speaker: We have taken three
hours and 55 minutes.
Shri Hari Vishnu Kamath: You

cannot count the time taken on points
of order. Another one hour should
be given. ... (Interruptions.)

Mr. Speaker: Three hours had been
allotted and 3 hours 55 minutes had
been taken, I can only put it to the
House; I cannot extend the time my-
self.

Shri Hari Vishnu Kamath: It is
only gagging the Members; I am sorry
to say so.

Shri Satya Narayan Sinha: If the
time is extended by half an hour, we
have no objection.

Shri Vasudevan Nair (Ambala-
puzha): But it will be taken by the
Minister; he has to reply to the main
points raised.

MI, Spsatsor: Is the House agrop-
able to have half an hour v the pri-
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vate Members and then to have the

Minister’s reply? Is it agreed?
st wg fmd  (§A7) o meaw
werm, & o sgaeqr w1 99 ISl
qrgar g | & faeme Ta &1, gesHE
F AW T@ @E | T IU I F

g7 Fifsg

wegw wilAw . uSdde Far ?

st 7g famd © 3o fadas g
T W W g ¥ agar g 5 9w
FT AT @I AT | WG I F KW
g1 Aifaw o f57 37 9 & wuar
Gaar Dfwe

& ;ra &1 eq74 fqaw dem 340
] wR feArar =g g, S 39
TFT &

“At any time after a motion has
been made a member may move

that the debate on the motion be
adjourned.”

T 109 37 TFITE :

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

& T FY TSI AT GV, SHHT
F1e0 7% & v v & 7 farfowr <1-
wwm ww gfemr, st s farfer
Foqer & AR e g, ..

AW qE . WR AT
qEE T qGE A qw@A! KON AR
g, @ 9g AU AR A F

st =g foma ;- & swE @ @
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ot g fomd : & wror g @
g 5 ¥t g9 agw #1 gead o
S Fw & F fafor Fie s
ifeam %10 agyew TwET @EA &
e var 9m |

# wmgar g 5 3@ qwET #,
Fersrarfore it famar &, gamer &t afEr-
M A ST ABA AT WS-
TIEA FL AT JEC & 19 § 412 |
AR g8 a9 q@ar ag w8 5
FA FOA Fedr F A fAew AT FE T
fF “amgr ¥ Twex qar #1 frcwT
A IARI
fregae @ & faws 4@ & W
Afmaagd, miacdFe =gma
CALIL I AL AL

“There have to be extradition
orders if Dr. Toja is in France.

We have no such treaty with
France.”

F, GAH ARG, W9 Ag @l
g, ¥4 g8 u fwar g & 9@ sRT
T T AW A AR A A1 TREHS
oy gA@ faam ar 37 F1 far
o Ffew. .. .. (sma= )

WeqeF WEIST : U I9 q4 FT A
TAMGT A & qHaT . . .

st Ag famd . ey W,
Hagw FTAQE

wErR WY 0 S A e
T AR ATISI@RE. .

st aq femd . WEE Y A
g ... (smEedA )

g, WY T aIT Qg | The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): He does not give us a chance
to reply. He makes some wild allega-

tions. (Interruptions).

W@ AERA

b«

A
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=t 7y foma : gad faoiw o)
FT &7 g o AN owET & AT
gorat frar s freemdr & gaEE
T TFA ? AR AW qeOHAE
wrew  feat sma
Mr. Speaker:

“That further discussion on this
Bill be adjourned.”

Shri Tyagi (Dehradun): I have an
objection, It is in contradistiction to
the decision we have taken. We have
taken a decision that we discuss it
half an hour more and then the reply
should be given, This motion goes
immediately against the decision which
we have taken just now.

The motion is:

Division No. 17]

25, 196§ Shipping Company

etc. Bill
Mr. Speaker: At any time a motion
can be moved. The rule says that at
any stage it can be moved; what shall
I do?
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Shri Shivaji Rao S. Deshmukh (Par-
bhani): Before you put it to the
House, 1 want to request you to see
that you have got your discretion to
refuse to put a motion if it is an abuse
of the power to move fér closure.

Mr. Speaker: I am putting it to the
House. The question is:

“That further discussion on the
Bill be adjourned.”

The Lok Sabha divided:

AYES [13.35 hrs

Banerjee, Shri S. M.
Chatterjee, Shri H. P.
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
Kandappan, Shri
Kapur Singh, Shri
Limaye, Shri Madhu

Abdul Rashid, Bakhshi
Alva, Shri Joachim
Bal Krishna Singh, Shri
Balmiki, Shri

Basappa, Shri

Bhakt Darghan, Shri
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.

Birendra Bahadur Singh, Shri

Borooah, Shri P. C.
Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chaudhuri, Shri D. S.
Chuni Lal, Shri
Daljit Singh, Shri
Das, Shri B. K.
Dass, Shri C.
Deshmukh, Shri Shivaji Roa S.
Elayaperumal, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.

Hem Raj, Shri

Himatsingka, Shri

Jedhe, Shri

Jena, Shni

«

Lobia, Dr. Ram Manohar
Nair, Shri Vasudevan
Rajaram, Shri

Roy, Dr. Saradish
Shinkre, Shri

Swamy, Shri Sivamurthi

NOES

Karni  Singhji, Shri
Khanna, Shri Mehr Chand
Krishna, Shri M. R.
Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Manaen, Shri

Mandal, Dr. P.
Mandal, Shri J.
Maniyangadan, Shri
Maruthiah, Shri

Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Minjmata, Shrimati
Mukerjee, Shrimati Sharda
Munznj, Shri David
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Paraghar, Shri

Pratap Singh, Shri
Raju, Shri D. B.

Rane, Sbri

Rao, Shri Jaganatba
Reddy, Shrimati Yashoda
Sadhu Ram, Shri

Sahs, Dr. S. K.

Umanath, Shri
Utiya, Shri
Venkaiash, Shri Kolla
Vishram Prasad, Shri
Warior, Shri

Yashpal Singh, Shri

Samanta, Shri S. C.

Sen, Shri P. G.

Shah, Shrimati Jayaben
Shankaraiya, Shri

Sheo Narain, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappragghassan, Shri Ku.
Snatak, Shri Nardeo
Sonavane, Shri

Sumat Prasad, Shri
Swamy, Shri Sivamurthi
Tahir, Shri Mohammad
Tiwary, Shri K. N.
Tyagi, Shri

Uikey, Shri

Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Yadava, Shri B. P.
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Mr. Speaker: The result of the
division is: Ayes 19; Noes 78

The motion was negatived,

*Shri Thirumala R2o: My vote is
not registered at all.

Mr. Speaker: Shri Kamath.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, the Bill before the House
is one of those Bills which seldom
come before the Parliament,

13.34 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

The Bill casts a sadly revealing,
lurid and almost agonizing light on the
reckless manner in which the Govern-
ment angq its predecessors enjoying a
moribund conscience for public money
have played ducks and drakes with
the poor Indian tax-payers’ money.
The Statement of Objects and Reasons
itself is adequate to convict the Gov-
ernment of profound negligence or a
near criminal collusion with a buccan-
ner in the grand style. The statement
reads as follows:

“For sometime past, complaints
had been made, both in the Parlia-
ment and outside, against the
management of this company . . .

Now, a series of crimes.follow—

‘“alleging mismanagement, mis-
use of company’s funds, leakage of
foreign exchange, non-deposit-
of Provident Funq and income-tax
deductions, non-payment of bills
for supplies and services, non-
payment of salaries and family
allotments, non-payment of premia
for insurance of ships and so on.”

It is not complete. It is so on and so
forth. I do not know what the full
list will contain.

BHADRA 3, 1888 (SAKA)
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“An Enquiry Committee was ap-
pointed to go into these complaints,
but they could not make much head-
way due to the non-cq-operation of the
company.” The committee was ap-
pointed very late in the day. It was
suggested by the Board of Control at
that time—lend me both your ears if
you can—that the committee should
be assisted by a CBI expert and also,
I.believe, by 3 nominee or a represen-
tative of the Comptroller and Auditor-
General. This was not heeded.

Long before that, I believe it was
sometime in April—] wrote to the
Prime Minister, and sent her some
photostat copies, documents, which
showed the underhand dealings bet-
ween a Japanese firm and this shipping
adventurer, Dr. Dharma Teja of the
Jayanti Shipping Company. I sent a
letter in April but I am sorry to say
that unlike her‘father who used to
acknowledge the receipt of the letters
immediately, within 24 hours or 48
hours, I did not get even an acknow-
ledgment for nearly three weeks or
more. I sent her a reminder, and then

'she expressed regret for the delay.

This is what she wrote on the 19th
May.

“Your letter of the 16th May—

I wrote reminding her again on the
16th May—

“and I have received the docu-
ments you sent.”

Then she gave a plausible reason
for the delay . ..

“I should have acknowledged
your letter immediately but the
delay was because I wanted to
find out more about the case before
replying . . .”

She could have acknowledged the
letter and then she could have sent
her reply later on. She said:

“I understand that the
port Ministry....”
That is, Mr. Reddy’s Ministry—

“s

is examining the

Trans-

matter—

*Shri Thirumala Rao wantes fo vote for ‘NOES’,
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[Shri Hari Vishnu Kamath]

that was about the photostat
ments sent to her—

“with the assistance of the ap-
propriate police agencies of the
Home Ministry.”

Shri Sanjiva Reddy: That was in
July?

Shri Hari Vishnu Kamath: On the
19th May. I wrote to her on the 16th
May reminding her of what I had sent
in April, She wrote a reply saying it
was being investigated into. I would
like to know whether the investigation
has been completed and with what
result. Now, a demand has come from
all sides of the House, that because
that committee was not a Commission
of Inquiry, Dr. Dharma Teja and
others could go scot-free and they
could even defy the summons
of the committee and then go away to
a foreign country. In the other place—
I do not mention the Rajya Sabha by
name—there was a demapnd made
by a Member that his passport
should be impounded. We have
done 1t before, I believe in the
case of Sheikh Abdullah in a different
context. Why was it not done, when
there were so many complaints and
charges on the files of Government?

Shri Sham Lal Saraf (Jammu and
Kashmir): It is said, he is a French
national.

Shri Hari Vishnu Kamath: He holds
an Indian passport also, I am told—
multiple nationality, perhaps! The
member of the Rajya Sabha did make
that demand, but nothing was done.
I am sorry to say the planned plunder
of the public exchequer through a
conspiratorial alliance between this
grand adventurer of the shipping com-
pany and certain high-ups ir the ad-
ministration stinks to high heaven. It
has sky-rocketed and reached colossal
praportions.

Yesterday Gen. Kaul’s name was
mentioned. He used to get a salary of
Rs. 8,000 a month—Rs. 4,000 net after
tax deductions. He used to stay here
in Ambassador Hotel all bills paid.
The poor Indian tax-payer had to pay
all these things, When Gen. B. M.

docu-
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Kaul—I think his initials are B.M.—
was appointed, I have reasons to be-
lieve at the request of the then Prime
Minister Mr. Nehru himself made to
Dr. Teja, Gen, Kaul was as ignorant
of shipping as he was of war when he
was appointed General Commander of
NEFA. 1 remember when a question
was put in this House in November,
1962 about his active field experience
the Prime Minister scratched his head
—perhaps he was trying to recollect
his thoughts—and said, “Yes; he wasa
Military Attache in our Embassy in
Washington and somewhere in Ran-
goon also before that.” But he had
no war experience as such. That is
why the debacle took place. He lost a
big battle but won a fat job. He was
equally ignorant of shipping, when he
was appointed as personal adviser to
Dr. Teja, but all his salaries were paid
out of the funds of the company.

7094

It is not only one Kaul that has been
connected with this company, but
there is another high-placed Kaul. I
am sorry to say this, but in the public
interest, in the highest national inte-
rest I wish to bring it before the
House, Before that, it strikes me—
the great man he was, our former
Prime Minister, Jawaharlal Nehru; he
was great in India and all over the
world—if we read his autobiography,
we find that he was also ancestrally a
Kaul. Because there was a nehar—
a canal—by the side of his ancestral
house in Kashmir his ancestor was
called Nehru.

Shri Sham Lal Saraf: That canal
was dug out in Agra, where the House
was:

Shri Hari Vishnu Kamath: Wher-
ever it was. I do not want to forge
any links in the chain, but his ance-
stors were Kauls, It is strange that
our Embassy in Moscow should place
orders for anything they 'want not
with the Government, but with this
private shipping company. I have a
photostat copy of a letter written by
Ranjit Teja—Mrs. Dharma Teja—to
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Captain Kothawala, the representa-
tive of the Jayanti Shipping Com-
pany in Tokyo. It is not very long;
I will read it in full. This is dated 4th

November, 1963. If you so direct me,
Sir, I will lay it on the Table. It says:

“Dear. Captain Kothawala,
Could you kindly buy the fol-

lowing two items and parcel
them by air to our Indian
Ambassador at Moscow at the
following address:

His Excellency = Ambassador
T. N. Kaul, Indian Embassy,

Moscow, USSR.”

(Interruptions). Ambassadors are all
Excellencies, whether our ambassadors
or foreign; ] am sorry if the hon. mem.
ber does not know it.‘

What are the two items, Sir?
They are:
“l. A portable loudspeaker

microphone for 220 volts and 127
volts (adjustable voltage if pos-
sible). This is needed for con-
certs and variety shows the Indian
Embassy put up. Try to get one
that will reproduce human voice
well,

2. A movie projector of 8 mm.

Please buy them as soon as you can
and airmail them to him.

Dr. Teja and I will be in Moscow
from 7th November to 17th Nov-
ember and spend another 3 days
in Europe. Then Dr. Teja will be
back in New York.

With best wishes to you and your
wife”, ete.

There is an acknowledgment in-
directly by Mr. T. N. Kaul, eur former
Ambassador in Moscow. Now he is
very close, almost a confidant of the
Prime Minister herself. I do not
know what position he occupies in the
Ministry, but I believe he is alrhost a
confidant of the Prime Minister. On
the 27th April 1964, some six months
after the above letter was written,
Mr: T. N. Kaul wrote a letter to Cap-
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tain  Kothawala, which reads as

follows:
“Dear Captain Kothawala,

Thank you for your letter of
17th April and the English instruc-
tion book for the Elmo projector.
I am afraid it is mot working pro-
perly and 1 do not know what is
wrong with it.

I have not been able to use the
amplifier for want of instructions.
Actually it is not the thing I want-
ed, but I shall discuss it with Dr.
Teja when he comes here.”

Just imagine  Sir, the Ambassador
discussing with Dr. Teja what he
wanted for the Embassy or for him-
self, I do not know. It can be checked
up by the CBI or by somebody.

An ‘hon. Member: He must have
paid for it. )

Shri Hari Vishnu Kamath: Even
then why should our Embassy arrange
with a private company to supply
what it wants?

Mr. Deputy-Speaker: What has this

to do with the Bill?

Shri Hari Vishnu Kamath: This Bill
has thrown lurig light on the high
level conspiracy between Jayanti
Shipping Company and the high-ups in
the administration of the Government.
Mr. Thirumala Rao yesterday. said—
you were here Sir, perhaps in the
Chair or below, I do not remember—
that Dr. Teja was a good man to start
with, but he fell in bad company. He

- became friendly with the Prime Minis-

ter and other Ministers and since then
something happened, I do not want to
go into details. When he became
friendly with the Prime Minister and
other Ministers, what planned plunder
of the public exchequer has taken
place, I'would like to tell you. There
is another very revealing letter.

An Hon, Member: How did
get it?

you
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Shri Hari Vishnu Kamath: Just as
I got the CBI report, so did I get this
also,

Sir, Gen. Kaul’s name was mention-
ed yesterday. The other Kaul may not
be in the company, but this Kaul is in
the company. It is very wrong that
our Embassy should deal with a pri-
vate company for small things. A
check should be made where the am-
plifier and movie projector are today,
whether they are with the Embassy or
with Shri Kaul. Why should he get
it from Dr. Teja and not from the
Government itself? The External
Affairs Ministry is here; he could
have referred to it whatever he want-
ed.

Shri Kapur Singh (Ludhiana): He
wanted it from Mrs. Teja, not from
Dr. Teja,

Shri Sanjiva Reddy: For a bachelor
it is worse.

Shri Hari Vishnu Kamath: Now, Sir,
J. Dharma Teja has written on Nov-
ember 18, 1963 from Ashoka Hotel
here like this:

“Dear Capt. Maneck:
Give the enclosed letter to
Mr. Matsushita or Mr. Sato....”

—not the Prime Minister but some-
body else, because the Japanese
Prime Minister is also Mr. Sato—

“....and see to it that they give
you One Million Yen.”

For what? He writes:

“....Give these Yen to Gen.
Kaul. I do not want Gen. Kaul
to ask for this from Matsushita
himself.”

1 do not know what the exchange rate
is. Then he has thanked him for the
good work—this good work of getting
the Yen and passing them on to Gen.
Kaul, the very good work he was
doing.

Now, Sir, that is the grand con-
spiracy that has worked to the detri-
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ment, to the planned plunder of the
public éxchequer over these years.

What has the Government done,
during these years? During the last
few months, when it came to their
notice, what they did was to have a
committee, but without any powers
under the Commission of Inquiry Act.
The Committee could not do anything.
I learn from reliable sources that they
did not have the powers of summon-

ing him, and without let or hind-
rance....
Mr. Deputy-Speaker: The hon.

Member should try to conclude now.

Shri Hari Vishnu Kamath: Sir, you
may go on ringing the Bell, but I
will take three or four minutes more.

I am sorry % say this. The Ship-
ping Corporation of India, the manag-
ing agents, they have listed this. It
is a lurid document. I do not know
how after this anybody who has had
anything to do with this company, the
grand adventurer himself and those
who were in collusion with him, can
go about without hanging his head
in shame. It is only in our country
that this kind of thing can happen.
Some heads should have rolled by
now, but they do not roll, they roll
on the red carpet. I am sure, if a
Commission of Inquiry is appointed
with the fullest powers, with the
assistance of CBI, Interpol and other
agencies, many more facts will come
to light. The Shipping Corporation
itself—it is our own Corporation—has
said in its report:

‘“Further inquiries by the
Managing Agents are continuing
and more facts may come to
light.”

It is their own wording. So far what
facts have come to light? Then they
say:

“However, the data already col-
lected reveal that the funds in-
volved in the misappropriations
_etc. add up to a substantial
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amount of the order of Rs. 294-31
lakhs...... ”

That is, rearly Rs. 3 crores......

Mr, Deputy-Speaker: The hon. Mem-
ber should conclude now.

shri Hari Vishnu Kamath: Sir, this
is a very important issue. Once in
a generation, so to say . . .

Mr. Deputy-Speaker: The time is
limited. You must close now.

Shri Sanjiva Reddy: It is all repeti-
tion. This wag said by Shri Madhu
Limaye and it was placed on the
Table, )

Shri Hari Vishnu Kamath: It was
not read out at all. Why are you
afraid of this being read out?

Shri Sanjiva Reddy: Some of thcse
things 1 placed on the Table myself?
They have come to light. I agree. 1
have only said, please do not repeat.

Shri Hari Vishnu Kamath: I am
not repeating at all. Nobody has said
it in this House before. I have been in
the House all the time; you have not
been.

Mr. Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: Sir, why
don’t you call him to order? Are you
afraid of calling him to order?

Shri Sanjiva Reddy: I am not order-
ing at all.

Shri Hari Vishnu Kamath: Youin-
terrupted me. Sir, when the CBI
report was here, the Speaker permit-
ted me to go beyond the time limit
and I hope you will emulate his
example. Here is a cesspool of cor-
ruption, and you want to call me to
order...... (Interruptions).

shri J. B. Kripalani (Amroha): Sir,
if this document hag been placed on
the Table, it should be distributed to
all of us so that we may be able to
read it and see what is contained in
it. It is very strange that such a very
important document has not been
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given to us. The documents are not

before us and we are discussing this.

Mr. Deputy-Speaker: The Govern-
ment must demand, otherwise I can-

Shri Hari Vishnu Kamath: If it is
going to be circulated to Members I
do not want to take the time of the
House. These are very important
things.

Mr. Deputy-Speaker: Please finish.

Shri Hari Vishnu Kamath: I am
going to finish, sometime I must
finish. If you do not allow me now,
1 will speak on my amendments. I
have tabled a number of amendments.

Shri J. B. Kripalani: Why are the
Government not distributing docu-
ments given by their own agency?

Shri Hari Vishnu Kamath: If that
is going to be circulated......

Mr. Deputy-Speaker: Unlesg it is
demanded by the Government I can-
not allow.

Shri J. B, Kripalani: What has the
Government to do with it?

st wy ol : goFTe Y femar
ST oY |

Shri Hari Vishnu Kamath: May I
recall, Sir, what happened on the 3rd
March, 1965. The Government object-
ed to the CBI report being placed on
the Table. Shri Swaran Singh made
a rigmarole of a speech opposing the
placing of the CBI Report on the
Table. In spite of the Government's
opposition, the House wanted it. Even
my colleague, Shri Sinhasan Singh of
the Congress Party demanded it.
That is why it was placed on the
Table.

Mr. Deputy-Speaker: I will see the
rules.

Shri Hari Vishnu Kamath: You
have been so long Deputy Chairman
in the other place and Deputy Speaker
here, and you do not know the rules?
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Shri ‘Rajaram (Krishnagiri): He
collected it through FBI.

Shri Hari Vishnu Kamath: ] piead
guilty to the charge. I col'etced with
the help of CBI, FBI, Interpol and all
these agencies. ...

Shri J. B. Kripalani: They are more
patriotic than the Government.

Shri Hari Vishnu Kamath: The
Government has lost the sense of
shame, Here things happen, here is
a cesspool of corruption and they sit
on the Treasury Benches without
batting an eyelid. Here it is said that
these things add up to a substantial
amount of the order of Rs. 29491
lakhs—nearly Rs. 3 crores—interest on
this account being 'extra—interest is
not included—and most of it in
foreign currency. Look how much we
have been cheated in foreign curre-
ncy. How much of this is deposited in
foreign banks, in the number accounts
in Swiss banks, we do not know. The
Finance Minister told wus before,
earlier in this House, that the number
accounts in Swiss banks, in which
Hitler and the Nazig too dealt, can
never be unearthed. I do not know
how much has been deposited in this
way, how much our poor country has
been deprived of, cheated of, robbed
and plundered. These facts are
brought to light by the Shipping Cor-
poration. They say that more will
come to light later on and inquiries
will reveal them. These are the few
facts that they have garnered. Sir, as
‘you have decided not to circulate this
to the Members of the House, I am
constrained to read these few lines.
Here it is said:

(1) Borrowing of dollars 1-2 mil-
lion from Mitsubishj Interna-
tional Corporation in 1964 in
the name of the company, but
misappropriated by Dr. Teja
ag his personal money......
(Interruption.)

I .am not saying this, this is said by
the Shipping Corporation,
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Shri Hari Vishnu Kamath: The next
one is:

(2) 1 Sh. per DWT charter hire
of “Chandragupta Jayanti”
taken by Dr. Teja personally
for 19 months.

(3) Amount of Dollars
stated by Am-Indo, New
York, as paid to Mitsubishi
Heavy Industries, but not re-
ceived by Mitsubishi.

486906

(4) Amount of Dollars 95126
stated by Am-Indo, New
York, ag paid to Mitsubishi
Shoji Kaisha of Tokyo, but
not received by Mitsubishi

Shoji.”
Then, £110,000 claimed by Dr. Teja
to have been paid as part payment for
purchase of AdiJayanti to the sellers,
but not actually paid by him. Then,
secret commissions received by Dr.
Teja from Mitsubishi Heavy In-
dustries personally or through nomi-

An hon. Member: It was all men-
tioned yesterday.

Shri Hari Vishnu Kamath: If some
one has mentioned, I will not read it.

‘Mr. Deputy-Speaker: He should
conclude now.
Shri Hari Vishnu Kamath: 1 will

wing up in three minutes.

Yesterday, there was a reference
by my hon. friend, Dr. Lohia, to Dr.
Teja’s presence in Tashkent and there
was a clarification by Shri Swaran
Singh, Perhaps, there was a slight
lapse of memory somehere. But it is
a fact that ten days before—this can
be checked from the records of the
Company at Delhi, at their Jorbag
office, Dr. Teja was in Moscow; not
when Shastriji was there, but a few
days before.' He had gone to Moscow
and from there he wrote to his office

.
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here, of course a few days before the
Tashkent Agreement, There was a
slight error, there was a slight mis-
take of which much was made by
Shri Swaran Singh.

I will now come to the end and
wind up my speech. I will take up
other matters when I move the
amendments. I would demand, there-
fore, that the Prime Minister give up
her shilly-shallying and, may I say
dilly-dallying also, and ensure—yes-
terday the reference to want of extra-
dition treaty with France was an eyeé-
wash; did we not carry out negotia-
tions with other governments for the
extradition of Walcott, who is now
standing trial in Madras?—I do not
know, but I do hope that President
De Gaulle will not stand in our way
that we get hold of that person whom
even Shri Thirumala Rao, a former
Director, describes as a near criminal,
who is a plunderer of the exchequer.
Therefore, 1 demand, first, that the
Government appoint a Commission of
Inquiry under the Commissions of
Inquiry Act consisting of the highest
personnel who will inspire confidence,
assisted by the CBI and Interpol in
thig matter, and nobody who has been
associated with Dr. Teja himself
should be allowed to go scotfree. Even
the provident fund trustees—I am
sorry to see that our colleague, Shri
Thirumala Rao was also a provident
fund trustees—must be asked to ex-
plain why the provident fund has not
been utilized for the purpose for
which it was intended. That is the
information I have got. We must get
a clear account from him and his
colleagues. Knowing him as T do, I
am sure he will do it, sooner or later.
I, therefore, demand that these trans-
actions dating from 1961 should be
properly accounted for.

I am given to understand that Dr.
Subbarayan, who was the Minister of
Transport then, was opposed to these
transactions, Yet, it went through.

Lastly, a person who was working
on the secret files of Shri Jawaharlal

1502 (Ai) LSD—T7.
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Nehru during his time and after his
death,—He was dealing with secret
letters, arranging them, and collecting
them for historical purposes—a man
called Rajan, was suddenly drafted by
the shipping company anq employed
there; he is s#ill employed there. He
was doing a good job in the Museum.
I do not know whether he carried any
letters with him when he went. For-
merly, he was only a stenographer,
but today he is in that company, work-
ing on a sa'ary of Rs. 2,000 a month.
These facts are lurid facts. And Y
would not be surprised if the letters,
correspondence between Dr. Teja and
Shri Jawaharlal Nehru have been
spirited away or have disappeared; 1
do not know what has happened.

It is a very sad story, lurid story.
one of the worst brought to light
after the CBI episode, and yet the
Government still continues to sit in
the treasury benches. I demand that
they should resign as a token of ato-
nement. Let the party re-elect them
and let them come to power again.
But, let them come to power again.
But, let them resign, in the first place,
as a token of atonement for the cri-
minal conspiracy, with a buccaneer in
the grand style.

Mr. Deputy-Speaker:
Reddy.

Shri Shinkre (Marmagoa): Since
for no fault of ours, our Group was
not permitted to take part in this de-
bate, I would request you to permit
us to ask one or two questions,

Mr. Deputy-Speaker: He may ask
one question.

Shri Shinkre: I want only a clarifi-
cation. Yesterday, while Shri Harish
Chandra Mathur and some other mem-
bers asked the question repeatedly
why the Government dig not take
over the company, why they restrict-
ed the take-over to only manage-
ment, the Minister, if I heard him
correctly, saiq something to the
effect. ...

Shri Sanjiva Reddy: I will tell wou
again. Why do you depend on me-
mory? I will answer that point.

Shri Sanjiva
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Shri Shinkre: In this connection, I
would like to point out that the
Metal Corporation of India was taken
over for more or less the same rea-
sons. At that time, the Government
did not feel any hesitation in taking
over the whole company, nationalising
it.

Then, in clause (4), sub-clause (1)
(d) it is stated:

“as from the date of the noti-
fieq order, all the properties,
assets and effects of the company
shall be deemeq to be in the cus-
tody of the Board of Control....”

1 want to know why the word “liabi-
lities” has not been mentioneq here.
Does that mean that Government oniy
want to take over the assets of the
company and do not want to take over
the liabilities? Because, all the liabi-
lities of the company are the moral
responsibility of this Government. I
am saying this because Dr. Teja was
shrewd enough in projecting the im-
pression all over the couniry, and
abroad too, that this is practically a
Government of India enterprise. This
standing guarantee of the order of
Rs. 20.25 crores was an easy weapon
to convince everybody at large that
this is really a Government of India
concern. So, Government cannot shirk
its responsibility regarding these la-
bilities. 1 think the Minister must
make it clear in his reply that the
Government will stand by every liabi-
lity of this company, which is a bona
fide liability.

The third and final point is that
the Minister should also enlighten the
House as to who is morally respon-
sible or the creation or existence of
this situation. Unfortunately, some
of them belong to this House also.
Are they not morally responsible tor
the growth of tycoons like Dr. Teja?
This point should also be clarified.

Shri Sanjiva Reddy: I think the
history of this company was an un-
fortunate history. It was started with
a very great ideal, the development
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of shipping in this country, We were
short of tonnage and we were depend-
ing on foreign ships, India had to
develop shipping and great offorts
were being made in that dire:tion. I
am really happy to say that Pandit
Jawahatlal Nehru himself toox suma
initiative in the matter. He was very
anxious to build up the tonnage of
shipping in this country so that arti-
cles could be carrieq to Iadia and
from India under Indian Aag. So,
offers or inducements were given to
shipping companies to build up ton-
nage. Some companies wanted con-
cessions like interest-free loansg and
other facilities. Here was a company
which came forward with a new offer.

Shri J. B. Kripalani: At that time,
the Prime Minister as warned against
giving such large sums to one com-
pany which had no standing at all.

Shri Sanjiva Reddy: . If the hon.
Member will bear with me for a few
minutes, I will explain everything.
The same point was made by some
Me=mbers yesterday also. In fact, Shri
Mathur referred to the proceedings of
the House a few years ago ang the
questions and ans¥ers, If hon. Memb-
ers think that Dr. Teja was given
a loan when the company was started,
they are making a mistake. All the
precautions were taken at the time
of grant of loan. The grant of 10 per
cent of the price was on delivery
when the ship was handed over to the
representative of the SDFC. He went
there on behalf of the Government
and took charge of the ship. It is only
then that a guarantee of paying 90
per cent was given to the ccmpany
by the S.D.F.C. '

Shri J. B. Kripalani: Let me 21gain
inform you that the Prime Minister
considered this Teja as a great genius
in shipping.

Shri Sanjiva Reddy: May be so.

Sir, when a great, elderly leader
gets up I do not want to stand; 1 will
certainly yield to him any number of
times that he gets up, but I will only
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appeal to him to wait for a few mi-
nutes and hear me. ] have been hear-
ing all the speeches, Of course, when
an elder leader like him gets up, 1
cannot be standing and blocking him

It may be a matter of gpinion and
whether who had high opinicp about
whom, At times I have a wroig opi-
nion about some people and I discover
that they are crooks. We do make
mistakes about the assessment cf peo-
ple. It is quite possible that Dharma
Teja as assessed in a wrong way and
today we have discovered that he is a
crook. Nobody is anxious ‘o piotect
him and say that he is a great man.
He gave a fresh and a new idea which
caught the imagination of Panditji.
He wanted to deve'op shipping. His
only interest was that shipping ir
India shouldq be developed so that we
may not be dependent on foreign flags
coming to India carrying our goods in
and out of India. That was the noble
attitude that Panditji took. Unfortu-
nately, this man did things which
were wrong. He is a bad man. The
mistakes he committed and the part
he played was not known even to the
directors, let alone Pandit Jawaharlal
Nehru, The directors of the company
dig not know that this man had some
secret dealing with so' many gifferent
companies in different countries. He
dig all this,

Shri Madhu Limaye placed on the
Tab'e a report of the Shipping Cor-
poration. It is no secret document.

sft wy fowd @ A1 vEFT I a7
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Shri Sanjiva Reddy: I placed on the
Table some things which came to my

notice earlier. There is absolutely no
secret document.

Shri A, V. Raghavan (Badagara):
Why did you not place it on the
Table?

Shri Sanjiva Reddy: I am not yield-
ing, Sir 1f I yieldeq to Kripalaniji, it
was a different thing. All the Memb-
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would appea! to them to hear me.

The serious instances wers brougnt
to my notice. For instance, he took a

loan from the Mitsubishi Finance
Corporation in America of Rs. 90
lakhs.

Shri Indrajit Gupta (Calcutta South
West): Japan, not America,

Shri Sanjiva Reddy: But just ima-
gine, they did not know that he forged
a resolution of the Company, gave it
to the company in America and took
Rs. 90 lakhs on the basis of a resolu-
tion of the company to the effect that
the money must be handed over to
Dr. Teja—not to the Chairman of the
Company, not to the Company but to
Dr. Teja. In his personal name he
took the money and put it in the State
Bank of Indian in London. Rs. 20
lakhs were withdrawn and Rs. 70 lakhs
are still there, He wanted to withdraw
that. At that stage we took it over,
went to the court and got a stay order
in a matter of hours. We knew pretty
well that immediate’y after the com-
pany was taken over he would with-
draw that Rs. 70 lakhs also; so, we
went to the court and got a stay
order. It is a civil case.

About the commission of chartering
to foreign firm and 15 shillings to be
credited to the company and one shil-
ling to be credited to his personal ac-
count which means a few lakhs of
rupees, it is also discovered and I
placed some time ago that informa-
tion also on the Table of the House.
A criminal case has already been in-
stituted against him. Wherever pos-
sible criminal cases have been insti-
tuted.

Al] these defects came to our notice
and these defects were not known

even to the directors. He was dealing

separately, behind the back of the
directors and everybody, with foreign
companies in different countries about
chartering in different countries, about
Mitsubishi, commission for purchasing
the ships. All these things were done
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[Shri Sanjiva Reddy]

by him and Rs. 3 crores were collected
by him in this manner without the
company knowing about it.

All these things came to light only
after the company was taken over.
They were not known because, after
all, there was only one Government
representative on the company and he
wag dealing with everything. Every-
body thought that the whole money,
the share capital, belonged to him
and Mr. Kulukundis. Therefore the
other directors who had absolutely no
interest in the company did not rather
know the nefarious activities of = this
Dr. Teja.

Shrimati Yashoda Reddy (Kurnool):
Why are you calling him Dr.?

Shri Sanjiva Reddy: I do not know
whether he is a doctor, but he calls
himself a doctor and we lose nothing
by saying that..

Anyway, these things came to light.
Are we keeping quiet? Apart from
the whole history of Kaul being ap-
pointed or somebody purchasing a

transistor, . .. (Interruption)

Shri Hari Vishnu Kamath: In col-
lusion, conspiracy.

Shri Sanjiva Reddy: These things
will be answered by other people,
about the Indian Embassy and all
that; the Transport Ministry cannot

answer them.

it v fama : w39 T T Fw
AT A
Shri Sanjiva Reddy: Perhaps I will
not be able to answer those small
things of something being purchased
ang all that. Perhaps the other min-

istries will answer them at the appro-
priate time.

Shri Hari Vishnu Kamath: You know
that Shri Venkataraman was sacked
for taking bush-shirts etc.
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Shri Sanjiva Reddy: Did the Gov-
ernment take any action or not the
moment we came to know of it? The
moment there was suspicion we took
over this company. Within eight days
we took action, I would remind this
House, with the permision of the Prime
Minister. It is not as though the
Minister concerned or the Transport
Department took action by itself,
independently. No. Specifically I with
the permission of the Prime Minister
action was taken and a committee
was appointed within eight days.

=Y 7g forqy : o UEREEE AT
T g F7 Hgr 41, ar w aem
F1 freare w40 a8t fear T 7 w4y
TRRT I FT F@E T

Shri Sanjiva Reddy: I am not pre-
pared to yield. I have heard enough
from Shri Madhu Limaye. I am not
prepared to yield to him. I have heard
enough of these charges from him.
He has been repeating the slogans and
the same scandals. All that is being
repeated on the floor of this House. I
am not prepared to hear any more; I
have heard enough.

Mtwg fma . Ad wdm@ w
TEET AT @R

Mr. Deputy-peaker:
down. Hear him now.

Please sit

=t Rg fmg ;. FA Aew A
w3 i & “ewsw " dAT @I E
Y Faar @sa damarg ?

Shri Sanjiva Reddy: This action was
taken within eight days with the spe-
cific permission of the Prime Minister.
I took the file to her and requested her
that I am taking this action. She said,
“Go ahead now”. The Committee must
say what is wrong with the company
if I have to come and say it on the
floor of this House. Who am I to do
that? What do I know? At least,
what do many Members know? So,
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let Shri Sukhtankar and a representa-
tive of the Auditor-General go into it.
It was only then that Teja came. Once
he saw me and I said, ‘No, Mr. Teja,
1 cannot say anything hand off what-
ever proposal you have I am prepared
to have it examined.”

Shri Indrajit Gupta: Why did you
not arrest him?

Shri Sanjiva Reddy: There was no
question of arresting him. There was
absolutely nothing before us then ex-
cept the papers given. You cannot
arrest a person without establishing
something. I was trying to collect in-
formation to arrest him. It is only
after collecting information that he can
be arrested.

st vy femd : R w0
qr i 3a # fregare < femr o3

Shri Raghunath Singh: (Varanasi):
1t is a peculiar procedure adopted by
him. He has got a chance to ask any
question in the end, not now.

Shri Sanjiva Reddy: I had been
hearing what all they said. They must
patiently hear me also. It is not as
though anybody had any soft corner
for him. We can arrest him, but we
must first gather the material. of
course, the anonymous petitions are
there.

Mo T ARG AEAT * (FEEET)
5@ ay ag dEiae Ay mard

Shri Sanjiva Reddy: Hear the
please.

Shri Narayan, supposed to be the
General Manager of this firm, his

nephew or somebody, had given some
papers in the office of late Lal Baha-
durji Shastri, But would you believe
it that the same Shri Narayan writes
to us again saying that he never gave
any paper in anybody’s office? It is in
writing, While those pefitions or alle-
gationg are unsigned, the papers sup-
posed to be given to Lal Bahadurji’s
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office, which were handed over to the
Transport Ministry after Lal Baha-
durji died, the same man wirtes offi-
cially again under signature that he
never gave any paper to anybody, not
even to Lal Bahadurji’s office. Here is
the man who makes the allegations.
But still we wanted to make use of
the allegations and inquire into them.
That is why we appointed a com-
mittee of Shri Sukhtankar and a re-
presentative of the Auditor-General.
But this Dr. Teja and his office did
not co-operate with them. They did
not give the necessary material and
the papers. Therefore we said that the
best way of getting the information
was to take it over. The preliminary
information the Government had was
that there was something suspicious,
but unless you took over and had the
full information, you will not be able
to prosecute hitm, civil or criminal.
Therefore, we had a conference, The
Cabinet appointed a committee,

Shri Hari Vishnu Kamath: Why not
appoint a Commission of Inquiry
straightaway?

Shri Samjiva Reddy: The Cabinet
considereq this. We had a meeting—
the Finance Minister, the Law Minis-
ter and the Transport Minister. The
officials also met, We took a decision
that before we did anything we must
immediately take it over without giv-
ing him any time so that we might
get at the truth, You cannot get at the
truth without looking into the things
and getting these things. We would not

have known this that he had secret
dealings outside India but for our
snatching these papers and all that.

Therefore we took this decision.

One friend has asked: Why is it
that we have taken five years; why
is it that it was not nationalised? It
was discussed in the sub-commiitee.
The Law Minister was there. We made
a mistake in that case and then it was
stayed in the court. I was in charge
of that also, the Metal Corporation
case. Therefore if you wanted to get
hold of it immediately, without any
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[Shri Sanjiva Reddy]

waste of time, and discover the mis-
take that he had committed, the best
way was to take it over for a short
period so that no court will interfere
and no stay order will be given.
Ater taking over the Company, if you
want to nationalise, you may do that.
The Company has to be taken over so
that we know what is the liability,
how much he has swindled and where
are the ships. If, suppose, he had gone
to the court and if there was a stay
order, all the ships of this. Company
numbering about 22 would have been
stayeq in different ports; they would
not have come under our control. We
were anxious to see that the accounts
and the ships were taken over by Gov-
ernment first, so that we can get at
the truth ang also get the ships run-
ning, earning money. The annual in-
come of the Company is Rs. 3,50,00,000
and you cannot allow "the ships to be
impounded in different ports because
of litigation. Therefore, we had to
take over for a limited period to begin

with. When there is 3 civil case pend-

ing, the ownership is not decideq and
any foreign company wanting money—
there are a number of liabilifies by
this man purchasing ships, particul-
arly servicing in different ports—
could impound them. It was jmpound-
ed twice before we took over because
he hag not paid money to different
foreign companies. Therefore, it was
decided that we should take over the
Company for five years initially to be
extended by another five years, within
which time we can easily find out the
position. This is very simple and I
do not know why my hon. friends do
not understand this fact. Rs. 3 crores
have been swindled by him. We have
discovered that and that money has
10 be recovereq from him. How are
vou. going to recover that from him?
He is in a foreign country; he does
not have property here.

Shri Hari Vishnu Kamath: No be-
nami property even?

Shri Sanjiva Reddy: The only way
by which we can recover the money
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from him is by attaching his shares in
this Company; he is 'supposed to have
Rs. 2.12 crores here. In addition we
have attached about Rs. 70 lakhg in
the courts. Therefore, if we attach his-
shares through courts, he will have
absolute’y no interest in the Company
in future; then it will be in the public
sector automatically without your ask-
ing for it. Company had lost about
Rs. 3 crores and we have to recover
that money. He has no other pro-
perty in India. We can only attach
the shares in the company which are
standing in his name ang alsp in the
name of Kulkundis, which are sup-
posed to be Rs. 2.12 crores and Rs.
70 lakhs respectively. Then automa-
tically the Company will be ours.

He may have swindled the money;
he may be a cheat, but I may tell this
hon. House that the Company is
there and the ships for which we have
given loans—11 ships—are there; they
are running; they are good ships. He
may have taken 2 per cent commis-
sion on each ship, about Rs. 20 or 30
lakhs, but the ships are there flying
the Indian flag. They are bulk car-
riers. For the first time the Company
took this adventure of building buik
carriers so quickly and so well
The man may be bad; you pro-
secute him; you put him in jail. I
will assure Mr, Lohia and other
friends (Interruptions) that a meeting
was held in the Home Minister's
house—I was unfortunately not there—
and nobody stood in the way of this
man being arrested. Before we took
over this Company, the Police was
doubtful because there was no point or

any specific charge against him. (In-
terruptions)
shri Nambiar (Tiruchirapalli):

Why did you not detain him under
D.IR.?

Shri Sanjiva Reddy: That is a diffe-
rent thing—detaining a person.and all
that.
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“The best authorities hold that in
the absence of special treaty stipu-
lations, such surrender cannot be
demanded as a right, though it may
be granted as a matter of comity.”
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Shri Raghunath Singh: Is it a speech

or a point of order? What is the point
of order in that?
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Mr. Deputy-Speaker: There is no
point of order. He may please sit
down, '

o <@ ANFET sfgar
T At frer @ 0 F wed
q s g frsa st AStag &
sara faamsw

Shri Sanjiva Reddy: When it is
accepted that criminal cases have been
registered against him, then he has to
be arrested. The only point is how
he can be arrested. Dr. Lohia has
suggested a way of doing it. If it can
be done, we shall be very happy. We
shall examine that with the Home
Ministry.

Tio M AN Wfgwi: qF
#3 arfoF faae & I &1 v
F& femmarg

Mr. Deputy-Speaker: He cannot go
no like this. He may resume his seat.

Shri Sanjiva Reddy: Dr. Lohia has
suggested a way of doing it. I have
got it before me. We attach a great
value for his opinion. We shall see if
it is legally possible,

Shri Nambiar: It is a genuine ques-
tion.

Shri Sanjiva Reddy: What is genuine
question, after all these explanations?
He has not come to India after we took
over this Company. (Interruptions).
He only came to negotiate about selling
ships. He wanted loan first. I shall
tell you. Mr. Mehrotra or somebody
who was mentioned as Vice Chairman
came only for a few weeks; he came
for an assistance of Rs. 3 crores. But
Government refused saying, “We bave
already given; nothing more wiil be
given”. Then came Dr. Teja with a
new offer that he may be permitted to
sell the ships in India and outside
India. It was then that he came here
last with some representatives of some
English company and he was here for
a week or so.
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Shri Sanjiva Reddy: That is totally
wrong. I do not know how my hon.
frienqg gets such ideas. He gets only
such ideas. Nobody said that he
should not be arrested. He must
accept the information that is before
me. They never said that he is going
to be arrested and nobody said, “Do not
arrest”. It was discussed in the Home
Minister’s house and it was decided
that we may get better information and
more material. It was the Enforce-
ment people who gave this information
and said, “wait for some time, now
gather more material and evidence and
information; and then we shall pick
him up”. At that stage he was in
India to seek the permission of the
Government to sell his ships.

shri Hari Vishnu Kamath: I am
sorry to interrupt. I will take only
half a minute. Is it a fact that Mr.
Sukhthankar, the Chairman of the
Committee, suggested to the Govern-
ment that the Committee should be
empowered under the Commission of
Inquiry Act so as to enforce attend-
ance of persons and all that, and the
Government decided not to invest it
with such powers?

Shri Sanjiva Reddy: He came to me
and .he discussed. Thereupon we de-
cided on the extreme step of taking
over the Compamny.

Any delay would have been danger-
ous because the ships were  impounded
in different ports and he would be
swindling further money. Why do you
want a Commission to take over every
thing? We took the extreme step of
taking over the Company; my friend
may not agree with me, but it was
necessary. If somebody was to look
into it first or if we were to appoint
a Commission, the Commission would
quote the rules and then he would go
on dodging. Therefore, we thought
that, instead of resorting to this, we
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should take over the whole Company;
instead of trying to find out the mis-
takes so that we might take over the
Company, we took the final step of
taking over the Company. Mr.
Kamath wants me to take the first step,
the second step and so on, by appoint-
ing a Commission. (Imterruptions)

Shri Hari Vishnu Kamath rose—

Shri Sanjiva Reddy: I am not yield-
ing. As I said, instead of finding out
the mistakes and then taking over the
Company, Government took the deci-
sion that taking over the Company
would be the first and the last step, so -
that we seize the Company. If we had
appointed a Commission, what would
have happened? They would have
said, “Condemn the man he has swind-
led so much of money; he has done
this and he has done that; therefore,
the Company should be taken over.”
But then we would have had to wait
for six months for the report to
come. . . .

Shri Hari Vishnu Kamath: Why did
you appoint the committee first?

Shri Sanjiva Reddy: . . and
during that period, more of these
things might have happened, and then
we would have taken over the Com-
pany.

Shri Hari Vishnu Kamath: Why did
you appoint the commitee first?

Shri Sanjiva Reddy: T am not pre-
pared to yield. Shri Kamath has had
his say for two days.

Shri Hari Vishnu Kamath: I have
not spoken for two days. I spoke only
today.

Shri Sanjiva Reddy: Then; the
charge has been made that everybody
is trying to be soft to this man. Why
should anybody be soft to this man?
After all, the defects in the company
have been found out and we are still
probing and finding out what action
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should be taken. We have sent, or
rather the corporation has sent its
representatives to other countries
also, such as Japan, America etc.
Civil suits are being filed. Crimmal
suits are filed against Dr. Teja, and
if any possibility is there either for
extradition or for some other thing
under some other provision, Govern-
ment will not shirk their duty in
bringing him to India. How best it
can be done is a point which the fiome
Ministry will examine,

Therefore, ] may assure this House
that tnere is absolutely no softness to
him at all. He is a cheat, but he has
cheated not the Government and the
people, because the people’s money is
safe and the ships are there; even the
loan ‘amount which we gave was not
to Dr. Teja, but it is only a guaran-
tee to the ship-building company.
Everybody has been saying that
Rs. 20 crores has been given. It is only
Rs. 5 crores odd that has been given
and that too is there in the ships and
the ships are with us. They are ply-
ing. All the captains and seamen and
everybody who is manning the ships
are giving ® their total co-operation.
The other companies also are co-cpe-
rating with us. Mitsubishis whe gave
all this commission and al} this nioney
to this man hag given us all papers
including the letters written by Dr.
Teja asking them to pay the comnis-
sion and all that. They have given the
originals also, apart from these things.

Shri Indrajit Gupta: Why did they
give him ante-dated receipts?

Shri Sanjiva Reddy: That is exactly
the point, Therefore, we are getting
all co-operation. Crimina] cases also
have been registered against this
man. I can, therefore, assure the House
that he is not going to be spared and
he has to face the consequences of the
law, both civil and criminal.

My friend Dr. Teja, I am sorry, my
friend Shri Kamath . .

Shri Hari Vishnu Kamath: Truth
comes out first.
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Shri Sanjiva Reddy: Shri Kamath
had said something about our Ambas-
sador getting the articles that were
given to the Embassy, or the articles
that were supposed to be given to the
Embassy. I am told that they are gifts
by Mrs. Teja to the Embassy. It is
not personal gifts to the Ambassador.
That is what I am told. That is the
information that 1 have, None of themn
is her to defend himself. Mr. Kaul is
not here. I am told that those things
were gifts to the Embassy from Mr.
and Mrs. Teja.

Shri Nambiar: Mrs. Teja too? Is
Mrs. Teja in France or in Indiu?

An hon. Member: Why is Shri Nam-
biar interested in that?

Shri Sanjiva Reddy: I think
must be with her husband.

she

Shri Hari Vishnu Kamath: The
hon. Minister says that they were
things for the Embassy, May I know
whether it was proper or in ord:r for
an Emabssy to place orders for its
requirements with a private shipping
company or to accept things from a
private shipping company?

Shri Sanjiva Reddy: The Ambassa-
dor is not here to defend him-
self .

Shri Hari Vishnu Kamath: Was it
proper for the Embassy to place or-
ders with the private shipping com-
pany for an 8 mm. projector or a 16
mm, projector and so on?

Shri Nambiar: My humble request
to the hon. Minister is this. In order
to apprehend Dr. Teja, it is neres-
sary to know where Mrs. Teja is. Is
she in India or in France? I am asking
this question in all seriousness.

Shri Sanjiva Reddy: I think the
police will take care of it. If Shri
Nambiar has any information, he can
pass it on to the police, and they will
be very very happy to know it,
because I am told . . . .
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Mr. Deputy-Speaker: It is a matter
for: the husband and wife and not for
us.

Shri Sanjiva Reddy: One hon. Mem-
ber had suggested that Shri Narayana
was removed because he had given in-
formation. Between the uncle and the
nephew I do not know what happened.
Shri Narayana was an employee of the
Khadi Board somewhere in Hyderabad,
and all of a sudden he came and be-
came general manager on a salary of
a few thousands of rupees a month.
Then, he left him again. Why he came
in and why they quarrelled is a family
affair between the uncle and the ne-
phew. Anyway, the information that
‘Shri Narayana gave was very useful.

Tro TW AAET & .fgar : eI
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Shri Sanjiva Reddy: It led us to dis-
.cover some things, though later on he
wrote to us officially saying that he
never gave gny paper to anybody. But
‘the papers were luckily with us, and
those papers led us to find out the
criminal acts committed by this gentle-
man. '
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Shri Sanjiva Reddy: Shri Harish
Chandra Mathur is unfortunately not
present here in the House. He had
made some very good suggestions.
One was that he had asked whether
when the loan was given a proper
scrutiny had been made. I think it
-was before the Cabinet more than once,
and it was discussed by the whole
Cabinet; the Finance Ministry had
.examineq it; the Finance Ministry had
cleared it, and they had laid down so
many conditions that the money should
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not be given to thermn until a certain
stage and that the money should be
given to the ship building company
when the ship was handed over to a
Government representative not to Dr.
Teja. Therefore, to that extent we
have taken precautions. 11 ships
are good, and they are there. Then
the loan money that was given to this
company is also safe; it was only a
loan given to them, and by instalments
it will be repaid. Therefore, we had
taken a lot of precautions. So, it is not
as though people’s money has been
squandered away. What Dr. Teja as
chairman did was that he swindled the
company. The Government money is
itself safe; the public money is safe;
but he swindled the company. Over
90 per cent is supposed to be his own
and Mr. Kulakundis’s share money;
there is there involved in the share
money at least, which is about Rs. 2
crores odd. He says that it is Rs. 2.8
crores, but the Transport Ministry and
the SD.F.C. accept that it is. only
Rs. 2.02 crores. Except Rs. 1 or 2 lakhs,
the rest is supposed to be his money
and that of Mr. Kulakundis. It is true
that the company lost Rs, 3 crores
odd. But I have got all those things
here before me. I do not know why
Dr, Ram Manohar Lohia has not got
that paper from the Shipping Corpo-
ration; somehow, he managed to get
one paper and lay it on the Table of
the House, but he has not got this
There, they have worked out

paper.
the whole thing. It is not a secret
document, They have worked out

that in five years we shall be able to
wipe off part of the deficit, and that
in ten years we shall be able to bring
it up as a public concern. But, znean-
while, it is not as though this com-
pany is going to be handed over, ufter
it is brought to that level, again to
Dr. Teja. He will not have one
rupee, because I am sure the courts
are going to give a decree in our
favour, and then we shall take Dr.
Teja’s share money and take it over
completely that way, legally and con-
stitutionally, through a court, Ulti-
mately it is' going to be a very good
company., It is going to be a public
sector company. Whether the corpo-
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ration jsg going to manage it or it will
be a separate company ig a diffzrent
matter, There is ample time for us to
decide on that. When we take over
this company, the question whether it
should be built up as a separate com-
pany can also be considered and that
also can be done. But I am glad that
the ships are there: the Indian flag is
not dishonoured; the ships are plying
ang they are carrying goods and they
are earning foreign exchange, every
year at the rate of about Rs. 3.7
cores. If there are mistakes, my hon.
friends may help the Ministry to cor-
rect those mistakes.

If, as Dr, Ram Manohar Lohia says,
we fan arrest him under some other
saction, that cah be examined; in the
absence of an extradition treaty, if ke
suggests some other method, if it is
vossible, we shall adopt that; I shall
pass it on to the Home Ministry and
ask them to take all possible action.
W, are anxious to bring him back to
India so that he may answer all these
charges not only before Government
but because it is a public company now
before the people at large and before
the shareholders of the company, who-
ever they may be, we are anxious to
do that.

Already, criminal cases have: been
registered against him. It is =m0t 2
thing that we are going to do tomor-
row. Even before this debate began,
the moment we came to know about
ail these activities, criminal cases had
been registered; civil suits also have
been registered, and our representa-
tives have gone to different countries
like America, Japan etc. so that we
may contact some lawyers in those
countries and institute cases there also.
‘What better thing could have been
done? We are as anxious as env
other Member here to recover the
money and to6 see that the criminal
is prosecuted and punished. There-
fore, at least in this matter, let my
hon. friends give the credit that is gue
to this Government and help us to save
this company so that the ships may
plv gloricusly.
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Mr. Deputy-Speaker: I shall now
put the consideration motion to vote.

Shri Indrajit Gupta: May I put one
question tp the hon, Minister?

Shri S. C. Samanta (Tamluk): I
want to ask only one question. I was
not allowed to speak. Therefore, may
I put only one question?

Mr. Deputy-Speaker: I am sorry.
There is no time for it now.
There is an amendment seeking to
circulate the Bill for eliciting opinion
thereon. Is Shri Vishwanath Pandey
pressing it?

Shri Vishwanath Pandey (Salem-
pur): I beg leave of the House to
withdraw my amendment.

Mr, Deputy-Speaker: Has the non.
Member leave of the House to with-
draw lis amendment”

Several hon. Members: Yes.

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is: .

“That the Bill to provide for
the taking over of the manage-
ment of the undertaking of the
Jzvanti Shipping .Company Limit-
ed for a limited period in order to
secure the proper management of
the same Le taken into considera-
tion ”.

The motion was adopted.
Mr. Deputy-Speaker: We shall now
take up the clauses.
There are no amendments to clause
2. So, I shall put clause 2 to vote.

The question is:
“That clause 2 stand part of the
Bill.”,

The motion was adopted.
Clause 3—Board of Control to take
over the management of the undertak-

ing of the Company)
Shiri 8. C. Samanta: I beg to move:

Page 8, line 5, for ‘ten’ substitute
‘fifteen’. (6).
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Shri V. B, Gandhi (Bombay Central
South): 1 beg to move:

(i) Page 2, after line 21, insert:
three of the members of the Board

“Provideq that mnot less than
three of the members of the Board
of Control shall be non-officiais
having commercial experience and.
for experience of shipping busi-
ness.”, (2)

(ii) Page 2, line 22, for ‘may’ substi-
tute ‘shall’. (3)

Mr. Deputy-Speaker:
amendment to be moved?

Any other

Shri Hari Vishnu Kamath: I won’t
take time again and again. I move
all the amendments standmg in my
name.

Mr. Deputy-Speaker: No please give
the numbers.

Shri Hari Vishnu Kamath: You are
hurrying, We can’t keep pace  with
you. The difficulty is that when we
give notice of amendments to clauses,
unfortunately the new system adopt-
ed by the Notice Office is on]y to give
the page number......

Mr, Deputy-Speaker: His amend-
ments Nos, are 5, 11 and 12.

Shri Hari Vishnu Kamath: I move:
(i) Page 2,—after line 21, add—

“Provided that in the Board
there shall be one member of Lok
Sabha, one member of Rajya
Sabha, one member of the National
Shipping Board, one member of
the Federation of Chambers c¢f
Commerce and Industry, and one
'‘member of the National Union of
Seamen of India.

Provided further that one of
the two members of Parliament
specified in the foregoing priviso
shall be chosen from among the
opposition groups in Parliament.”.
(5).
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(ii) Page 2, line 16—omit “of the
company”, (11)

(iii) Page 42, line 37—omit ‘of the
company”. (12)

Mr. Deputy-Speaker: Clause 3 as
well as amendments Nos, 2, 3, 5, 6, 11
and 12 are before the House.

Shri V, B. Gandhi: In support of my
amendment No, 2 I only want Gov-
ernment to give an assurance to this
House that they will accept the prin-
ciple underlying it, that is, that on
the beard of control, there should be
an element of non-official representa-
tion, non-officials who possess com-
mercial andlor shipping business ex-
perience. As regards the other amend-
ment, the clause says that Government
may appoint whole-time directors.
My amendment seeks to say that Gov-
ernment shall specify that there be
whole-time directors. If we had these
whole-time directors in the old com-
pany, I am sure things would have
come to light much earlier, It Gov-
ernment could give the House an as-
surance that they will accept the prin-
ciple underlying these two amend-
ments, I shall be glad to withdraw
them.
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Shri S. C, Samanta: I have propos-
ed that instead of 10 years it should
be 15. There will be no difficulty in
the way of Government accepting it
because with that anything can be
done.

Shri Hari Vishnu Kamath: I have
moved amendments Nos. 5 as well as
11 and 12, Amendments Nos. 11 and
12 being more or less verbal, I shall
dispose of them first. It ig obvious to
the meanest intelligence that under
clause 2,—the defintions clause—
please see clause 2, because with your
assistance I can dispose of it sooner
and quicker—‘undertaking’ has been
defined as:

“undertaking” means the pro-
perty and assets of the company”.

This is strange, Whoever has drafted
it, God bless him. Everywhere,
throughout the Bill, wherever the
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word ‘undertaking’ occurs it is follow-
ed by ‘of the company’, See how ridi-
culous it is. Where is clause 3?

“The Central Government....”

Eureka! You remember Archimedes
jumped out of the bath-tub in his
birthday suit; here, I could not even
jump over the desk....

An hon. Member: Into the Treasury
Benches!

Shri Himatsingka (Godda): Line 18.

Shri Hari Vishny Kamath: Thank
you, Himatsingkaji, = These words
‘undertaking of the company’ occur
about a dozen times. It will mean
‘property and assets of the company
of the company’., Thig is ridiculous,
preposterous.

Shri Alvares (Panjim): Who is the
draftsman?

Shri Hari Vishnu Kamath: I leave
it to the Minister with his as well s8s
hig colleagues’ knowledge of English.
My knowledge is very meagre.

Shri Nambiar: If it is bad English,
the amendment can be accepted and
the correction added.

Shri Hari Vishnu Kamath: I am no
match for his prowess, wisdom and
knowledge of English, He may cdo as
he likes.

But to me the vital amendment is
No. 5. As I was about to say, clauses
3 and 17 together form, in my humble
judgement, the linchpin....

Shri Shinkre: Please see clause 2(a).
There ‘company’ is defined; here
‘company’ is not the same as in 2(a).

Shri Hari Vishnu Kamath: I leave

it to them.

As I said, No. 5 is the most crucial
amendment. I appeal to my hon.
colleagues in the House to pay close
attention to what I am about to say,
and I will crave your indulgence—-
please relax and have patience.

Now they are appointing a Board of
Control with all sort of miscellaneous
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people in it. But in addition to that,
I seek to make this proviso:

“Provided that in the Board
there shall be one member of Lok
Sabha,..”

We had one formerly, Shri Thiru-
mala Rao,

Shri Thirumala Rao
You can take my place.

Shri Hari Vishnu Kamath: God save
me from- that.

(Kakinada):

Shrj Thirumala Rao: Yoy are well
advised to be there.

Shri Hari Vishnu Kamath:

“..one member of Rajya Sabha,
one member of the National Ship-
ping Board, one member of the
Federation of Chambers of Com-
'merce and Industry, and one
member of the National Union of
Seamen of India..”

Shri Nambiar: Very good.

Shri Hari Vishnu Kamath: There is
further proviso:

5

“Provided further that one of
of the two members of Parliament
specified in the foregoing proviso
shall be chosen from among the
opposition groups in Parliament™.

Shri M. R. Krishna (Peddapalli)s
Why opposition only?

Shri Nambiar: So that we can keep
a check on these mala fide activities.

Shri Hari Vishnu Kamath: One of
the two. May I briefly explain the
purport of the amendment, and the
need for accepting it? May I urge
briefly that it is the highest national
interest that I have moved this
amendment? With all the earnestness
at my command, may 1 appeal to
members on both sides of the House to
accept this amendment? Why do I
want it? On the board of directers,
formerly there were many worthy
men, including aristrocrats, or some
other ‘rats’, to which my hon. friend,
Shri Indrajit Gupta referred yester-
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[Shri Hari Vishnu Kamath]

day. But let us have a truly national
Board of Control representing every
cross-section of our national life, Al-
ready in the Bill itself, they have a
Board of control. I do not know
whom they have appointed. So far
they ‘have appointed five persons, I
hear, There is a provision for tem
members.

Shri Warior (Trichur):
they?

Shri Hari Vishnu Kamath: I do not
know. The Minister may throw some
light on that when he replies, about
those who have been appointed. Five
are yet to be appointed,

Who are

Now breathes there a Member with
soul so dead that he will vote against
this amendment?

Shri Alvares: Congress Benches.
An hon. Member: Dead or dull?

Shri Hari Vishnu Kamath: Did I
say ‘dead’? Then the next is ‘dull’.
Breathes there a Member witp soul so
dull that he cannot appreciate the
spirit of this amendment, What do I
want, what do I ask for? Two Mem-
bers of Parliament to be on the Board.
They wouwid stultify themselves if they
vote against it. Each Member who
takes it into his head to oppose this,
has the temerity to oppose this, wili
stultify himself, stultify Parliament. it-
self.

The Minister of Railways
K. Patil): Oh, yes.

Shri Hari Vishnu Kamath: I hope
you say yes for once,

(Shri S.

Shri S. K. Patil: Not for voting,

Shri M, R. Krishna: Shri Kamath
does not smile.

Mr, Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: You are
ordering me or ordering him? ’

Mr. Deputy-Speaker: Ordering those
who interrupt.
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Shri Hari Vishnu Kamath: I am

grateful to you for the very kind as-
sistance you are rendering,

Two Members of Parliament, one

Member. ...

Mr, Deputy-Speaker: It is
planatory.

self-ex-

Shri Hari Vishnu Kamath: It
so self-explanatory. I wil] take
minutes and a half.

is not
two

Why do I want the National Union
of Seamen of India? Because this
company by its criminal misdeeds,
with which our Government has Leen
in collusion, some of the high-placed
in the administration have been in
collusion, has forfeited public confi-
dence in more ways than one, and
the National Seamen represents 3 vast
organisation, of the sea-going men,
seamen of India; it is upto us as the

-highest legislature in the country to

so act ag to inspire confidence in the
seamen of India also,

Shri A. P. Sharma (Buxar): Bom-
bay or Calcutta?

Shri Hari Vishnu Kamath: You have
no sea, otherwise you could have it.
I remember a former Minister said he
would send the Navy to Kashmir; I do
not know, a former Defence Minister,
not the present, is reported to have

.said that.

I therefore think that this amend-
'‘ment is very important, a vital amend-
ment, so that the Board of Control
may be truly representative, and I
commend this amendment for the ac-
ceptance of the house.

At Ag faad ;. 7g v 9 3
23ax o5F fgmar o+ &
fac #@zrgarg ——-

" st mo wo mat : tat w7
qRdT WY w3q 7
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st g fma ;o seer ww
FOT aq FEAT |

39 | w8 g & {5 i @ F
fow, os dfeg mafa & feu =@
FIOHT FT SASTH g A4 g1 &
g § T §Ed F feqqudic FHA &
ATAET g I i A1 & fou 39 fagng
1 939 T H1 g9 &9 TF HUA
T § @A FT GG & HEFH
g sEIm A d foad s IAET
g s 59 o5 gfga & aw 31 &
gfadq @& foar snan @@= OF @@
gIq a1 @At f o fsh g@ v
FfAEl #1 79 AN gT F &0, 9
T =8 feafs § 5T SO, AR WG
=6 frafa ¥ ar &Far o o &

w1 I wfew AT 0 gAr
el Far AT@ e AFTE | Al

g arga A wvarea e @ e s
qu fawna § fr w@eEl F @ @
gwn ST g f fow ¥ mage s
o feed § F T A1 faw s
vy e g e Em fF &
F fams foqy qFad § 7 781 9@
¥ Ay | zafed e dgm e
= FiTgm fw sawr fgadr e
frgrma s & safag S @
T JEES F oo & wae & g
@Al M@IE | A AT T Tl
gl &, Fa9 ma ag T=7 § & wwer
1% g1 AT, A AT AE A qF K w5
famrwifasmz &1 weang 2 g d 79
Fgr & f & wfrar &1 geEa war
g1 3@ = & Wmgar § fF woaw
FT I 9 G GEA FLE | AT
JAFE F fau & Hoe ¥ qe saw
qHA W@]WE ©

(a) When was Dr. Teja in India

last; and....
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JINAA WEIW : ITFT IHF AT
9 avaey AT § 7 .

st wg fomd - JIT g F
TARE | T TR AT |

(b) whether the Enforcement

Directorate suggested his

arrest before his departure
from India last and....
Shri Sanjiva Reddy: He raised it,
and I answered it.
Shri Madhu Limaye:. . whether the
Government curned it down.

# ag wv@ar W g fF oIqEr

freege +@&  3ARr gwr  fewA
AR qHIHI FI FESl AG H

I FT FIH 316 37 & Agl gAT Al
oy g w7 G § fr oAy e g
fast smam WX g wwgAr fee ame-
sifas & ® 57 S, a8 F19 A6 E1
T g | zafad & =mgan g fw oo
TAHT ARE FLF |

Mr, Deputy-Speaker: Are you ac-
cepting any of the amendments?

Shri Sanjiva Reddy: I ‘would as-
sure my +hon. friend Shri Gandhi
that he need not press his amend-
ments. We have got 5 seats vacant
on the Board just only to take in
later on; we want to associate non-
official element, therfore he need not
press. I am not accepting. There-
fore I would request him to withdraw.

As for withdrawal of that word
“undertaking”, after all, he is an ex-
ICS officer, and a very great scholar
in English; when he corrects, natu-
rally our present ICS officers have
to accept it because he is an ex-ICS;
therefore I am prepared to bow to
him and accept it.

Shri Warior: Only because he is
an ex-ICS you accept.

Shri Nambiar: That is the first
victory from the opposition side.

Shri Sanjiva Reddy: But I would@
request him not to press this one
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[Shri Sanjiva Reddy]

Member Lok Sabha, Rajya Sabha etc.
After all, the House is much bigger
than asking for one seat in a corpo-
artion. After all, if anybody is giv-
en, the others will say. Leave it to
the Government to take in the non-
official element, it may be one Mem-
ber or somebody, but the non-offi-
cial element must be associated, I
accept to that extent. I would re-
quest him not to press that.

Shri Nambiar: Will you agree to
one Member from the opposition?

Shri Sanjiva Reddy: No, I am not
accepting, I am not prepared to ac-
cept it.

Shri Warior: We want to know
who are the members at present.

Shri Sanjiva Reddy: The amend-
ment of Mr. Samantha, No. 6. I ac-
cept that also.

Mr. Deputy-Speaker: Mr. Gandhij,
do you press them?
Shri V. B. Gandhi: 1 withdraw.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw?

Hon, Members: Yes.

Amendments Nos. 2 and 3 were
withdrawn by leave.

Mr. Deputy-Speaker: The question

is:

(i) Page 2, line 16,—
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(ii) Page 2, line 37,—
omit “of the company”. (12).
The motion was adopted.
Mr. Deputy-Speaker: The question
is:
Page 3, line 5,—
for “ten” substitute—
“fifteen”. (6).
The motion was adopted.

Mr. Deputy-Speaker: No., 5. Do

you press?
Shii Hari Vishnu Kamath: Of course.

Mr, Deputy-Speaker: The question
is:

Page 2,—

after line 21, add—

“Provided that in the Board
there shall be one member of
Lok Sabha, one member ‘of Rajya
Sabha, one member of the National
Shipping Board, one member of
the Federation of Chambers of
Commerce and Industry, and one
member of the National Union of
Seamen of India.

Provided further that one of the
two members of Parliament speci-
fied in the foregoing proviso shall
be chosen from among the opposi-
tion groups in Parliament.” (5)

omit “of the company”. (11). The Lok Sabha divided:
Division No. 18] AYES [15.02 hrs.
Alvares, Shri Koya, Shri Mohmmed Shinkre, Shri
‘Gupta, Shri Indrajit Munzni, Shri David Swamy, Shri Sivamurthi
Kamath, Shri Hari Vishnu Nambiar, Shri Umanath,Shri
Kandappan, Shri Rajaram, Shri ‘Warior Shri

NOES

Alva, Shri Joachim Bha tacltaryye. Skri C. K. Das, Shri B. K.

Azad, Shri Bhagwat Jha

Das, Shri Sudhansu

‘Bal Krishna Singh, Shri
Balmiki, Shri

Basappa, Shri

Bhanu Prakash Singh, Shri
Bhatkar, Shri

Chanda  Shrima'i, Jyotsna
Chandribha  Singn ,Shri
Chaudburi, Shri D. S.
Chaudhuri, Shrimati Kamale
Chavda, Shrimati Joraben
Chuni Lal, Shri

Dass, Shri C.
Elayaperumal, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Gupta, Shri Badshah
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‘Hansda, Shri Subodh
Heda, Shri
Himatsingka, Shri
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Kedaria, Shri C. M.
Koujalgi, Shri H.
Lalit Sen, Shri
Mahadeo Prasad, Shri
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Panna Lal, Shri

Patil, Shri D. S.
Patil, Shri S. B.

Patil, Shri S. K.
Prabhakar, Shri Naval
Pratap Singh, Shri
Rajdeo Singh, Shri
Raju, Shri D. B.
Ram, Shri T.

Ram Subbhag Singh, Dr.
Ramshekhar Prasad Singh, Shri

ete. Bill

Sahs, Dr.S.K.
Samanta, Shri S. C.
Satyabhama Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri K. C. -
Shree Narayan Das, Shri
Sidbeshwar Prasad, Shri
Singh, Shri K. K.

Sinha, Shrimati Ramdulari

Malaichami, Shri
Mandal, Dr. P.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. R.
Mengi, Shri Gopal Datt

Rane, Sbri

Minimata, Shrimati
Mirza, Shri Bakar Ali Reddy, Shrimati Yashoda
Mishra, Shri Bibhuti Roy, Shri Biswanath

Muthiah, Shri
Pandey, Shri Vishwa Nath

15.00 hrs.

Mr. Deputy-Speaker: The result of
the division is:

Ayes : 12; Noes : 78.
The motion was negatived.

*Shri Joachim Alva (Kanara): In-
stead of sitting there, I sat here. My
friend who sits here usually—Shri M.

L. Dwivedi—may get into trouble. I
regret the mistake.

Mr. Deputy-Speaker: It will be cor-
rected. The question is:

“That clause 3, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clause 4— (Effect of notified order
issued under section 3.)
Mr. Deputy-Speaker: We take up

clause 4. Are you accepting amend-
ment No. 13 to clause 4?
Shri Sanjiva Reddy: Yes, Sir.
Amendment made:
Page 3, line 10,—

omit “of the company”. (13).
(Shri Hari Vishnu Kamdth)

Rao, Shri Jaganatba
Rao, Shri Rameshwar
Rao, Shri Thhirumala
Redddy, Shri Surendra

Sadhu Ram, Shri

Sinhagan Singh, Shri
Sivappraghassan, Shri K .
Sonavane, Shri

Sumat Prasad, Shrj

‘Tiwari, Shri D. N.

‘Tiwari, Shri K. N.
Upadhyaya, Sktri Shiva Dutt
Varma, Shri Ravinira

Mr. Deputy-Speaker: The question
is:

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 4, as amendel, was added to
the Bill.

Clause 5—(Power of Board of Con-
trol to appoint managing agents)

Shri Sanjiva Reddy: I accept amend-
ments 14, 15 and 16 to clause 5.

Amendments made:

(i) Page 4, line 5—

omit “of the company”. (14).
(ii) Page 4, line 20,—

omit “of the company”. (15).
(iii) Page 4, line 25—

omit “of the company”. (16).

(Shri Hari Vishnu Kamath)
Mr. Deputy-Speaker: The question
is: . '

“That clause 5, as amended,

stand part of the Bill.”

The motion was adopted.

*The name of Shri Joachim Alvg has

Dwivedi in Division No. 18.
1502 (Ai) LSD—S8.

been substituted for that of Shri M. L.
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Clause 5—as amended, was added to
the Bill.

Clauses 6 to 8 were added to the Bill.

Clause 9— (Power of Central Govern~
ment to cancel order notified under
section 3).

Shri Sinhasan Singh (Gorakhpur):
I have an amendment to clause 9.

Mr. Deputy-Speaker: It is the same,
I think, as 17 of Mr. Kamath.

Shri Sanjiva Reddy:
amendment.

I accept that

Amendment made:
Page 5, line 37,—
omit “of the company”. (17).
(Shri Hari Vishnu Kamath)

Mr. Deputy-Speaker: The questioi:
is:

‘“That clause 9, as amended,

stand part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to
the Bill.

Clause 10— (Duty to deliver po ion
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(ii) Page 6, lines 11 and 12,—

for “company shall be liable to
account for the said books, docu-
ments and papers”

substitute—

‘“company, including any letters,
memoranda, notes or other com-
munications between him and the
company shall, notwithstanding
anything contained in any law for
the time being in force, be liable

- to account for the said books,
documents and other papers (in-
cluding such letters, memoranda,
notes or other communications)”.
(10).

(Shri Sanjiva Reddy)
Amendment made:
Page 6, line 11—
omit “of the company”. (18).
(Shri Hari Vishnu Kamath)

Mr. Deputy-Speaker:
is:

The question
“That Clause 10, as amended,
stand part of the Bill.”
The motion was adopted.

Clauses 10, as amended, was added to
the Bill.

of property and documents relating
thereto.)

Mr. Deputy-Speaker: We go to
clause 10. Shri Gandhi is not here;
so amendment No. 4 is not moved.
There are Government amendments
Nos. 9 and 10. Mr. Kamath’s amend-
ment is No. 18.

Shri Sanjiva Reddy: 1 accept that
amendment. Government amendments
are Nos. 9 and 10.

Amendments made:;

(i) Page 6, line 5—
after “any property”
‘“of the company”.

insert—
(9).

Cl 11 and 12 were addeqd to
the Bill.

Clause 13— (Penalty for false state-
ments.)

Shri Hari Vishnu Kamath: Sir, I
have some amendments to clause 13.
I beg to move:

(i) Page 1, line 17,—

for ‘4wo years’ substitute “five
years”. (19).

(ii) Page 7, line 17,—

for ‘“two thousand” substitute

“five thousand”. (20).



7139 Jayanti
(iii) Page 7, line 31,—

for ‘“two substitute

“five years”.

years”,
(21).

(iv) Page 7, line 31,—

for “two thousand”
“five thousand”. (22).

You will be pleased to see, so will
the House I am sure, that this clause
relates to penalties to be imposed in
certain circumstances.

substitute

“If any person, (a) when .re-
quired by this Act or by any order
made under this Act to make any
statement or furnish any informa-
tion which is false in any material
particular anq which he knows or
believes to be false or does not
believe to be true; or (b) makes
any such statement as aforesaid
in any book, account, reccrd,
return or other document which
he is required by any order made
under this Act to submit, he shall
be punishable with imprisonment
for a term which may extend to
two years, or with fine which may
extend to two thousand rupees, or
with both.”

The Government has always had a
soft corner for these criminals in
many sectors of activity, whether it is
adulteration or hoarding or profiteer-
ing. When we had moved the amend-
ments in the Joint Committees and
Select Committees of Parliament—I
have had the honour of serving on
Select Committees—when we decided
on more drastic punishment, the Min-
isters came saying: no, two years
maximum is sufficient. I remember an
occasion in this Parliament; you were
also in the Chair, I believe, I remem-
ber very well, some years ago, before
the Kamraj plan came into operation,
when the Finance Minister Shri
Morarji Desai was still in his seat, I
suggested that for offences like cor-
ruption, hoarding, profiteering, black
marketing, adulteration there should
be public flogging or hanging. Some-
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body said that I was like Judge Jeffries
of the Bloody Assizes; I did not mind. .
But we have reached a stage, we have
reached such a sorry pass due to the
mis-government of this clique here, we
have come to such a sorry pass, there
is no way-out except to adopt drastic
methods for desperate diseases.

Nanyah Pantha vidhyate ayanaya.

When I suggested this, the Finance
Minister, Mr, Morarji Desai, all
honour to him; peace be with him;
he got up and said that he appre-
ciated the spirit of it. (Interrup-
tions.) I said peace be with him.

Mr. Deputy-Speaker: Do not be

diverted.

Shri Hari Vishnu Kamath: It is no
diversion. It is of vital consequence
here. There should be no softness
on the part of the Government to
some of these undesirable elements,
anti-social elements. I remember
last time, a year and a half ago, I
said, I repeat it, that on the Treasury
Benches are some—Il do not say
all__.. .

Shri S. K. Patil:
point of order; this
drawn or expunged.

Sir, I rise on a
should be with-

Shri Hari Vishnu
some, not all.

Kamath: I said,

Shri Sanjiva Reddy: Even that
word ‘some’ must be withdrawn.. ..
(Interruptions).

Shri Hari Vishnu Kamath: It is on
record; it has not been expunged. I
know what I am saying; I will point
out to you that it had not been ex-
punged.

Shri S. K. Patil: It has got to ¢
expunged.

Shri Hari Vishnu Kamath: I said
that once before in December 1964;
1 remember the date, 9th December,
1964. It was not expunged.

**Expunged as ordered by the Chair.
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Mr. Deputy-Speaker: Please with-
- draw that word.

Shri Hari Vishnu Kamaih: Under
what rule?

Shri Joachim Alva: It is dishonour-
ing your fellow Members.

Mr. 'Deputy-Speaker: Order, order.
Such words should not be used.
Please withdraw those words,

Shri ‘Hari Vishnu Kamath: You
may do what you like. I am not with-
drawing it.

Shri Raghunath Singh: It should
be expunged.

Shri Hari Vishnu Kamath: I do not
mind. It is already on record. You
may expung- if you want. I wi'l use
any word I like.

Mr. Deputy-Speaker: They are ex-
punged.

Shri Hari Vishnu Kamath: I know
a little of the English language; I
know the British Parliament. If you
&xpunge, you are at liberty to do so;
the powers are with you.

Shri A. P. Sharma: Sir, I want to
raise a point of order. (Interrup-
tion).

Mr. Deputy-Speaker: There is no
point of order. Those words are
expunged. Please sit down.

Shri A. P. Sharma: Shri Kamath
has said just now that “I will use any
word I like”.

Shri Nambiar: How is it wrong?
Why should they call us traitors?
We, hon. Members of Parliament, are
called traitors.

»# Shri Umanath: We ‘were called so
in our absence. (Interruption).

Several hon. Members rose—

Mr, Deputy-Speaker: I have ex-

punged those words.

Shri Nambiar: “Traitor” must also
be expunged.
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Mr. Deputy-Speaker: If anybody
.is called, I will expunge it.
Shri Hari Vishnu Kamath: Now,

Sir—(Laughter) ~you may laugh now
but I will have the last laugh, I was
saying, that when I made a suggestion
here in the House, when Shri Morarji
Desai, the then Finance Minister, was
sitting there, he said “I appreciate
Shri Kamath‘s suggestion.” He how-
ever said that flogging is barbarous
and added that “I do not'mind hang-
ing.” This is what he said. I asked
“Is it your view or is it the Govern=
ment’s view?” He fumbled a little
and then said, “I cannot say that, but
thjs is the view I hold. I hold that
view.” He is no longer in the Trea-
sury Benches, and others have taken
his place. This is the attitude that
the Government of the people, for the
people, by the people, have taken.
(Laughter) Do not laugh. I will come
to you now. An attitude of stricter
punishment should be adopted in
democracy if they want to ensure that
our public life or administration
become honest and clean,

May I point out one historic exam-
ple in favour of public flogging? Mus-
tafa Kamal Ataturk, when he became
President of Turkey, issued an ordi-
nance, Some of the habits of the
Turkish people were perhaps as good
or as bad as some of our habits here.
He issued an ordinance that whoever
is caught spitting in the streets will
be flogged, His biography has it that
in the whole of Turkey some twelve
people were flogged and that put an
end to the habit of public spitting in
the whole of Turkey.

An hon, Member: Even now there
is flogging in Saudi Arabia.

Shri Hari Vishnu Kamath: Only
yesterday, we heard of the lurid,
sordid story of corruption and mis-
appropriation that was being prac-
tiseq by this company in collusion
with high circles in our country. I
have read from the photostat docu-
ments today to show in what way it
was all connected with high circles.
I do not know what the enquiry will
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do, what the terms of reference will
be, but I hope that in all this, whether
they are officlals or whether they are
private persons who had anything to
do with Dr. Teja in collusion, direct
or indirect, they should be flogged.
First of all, they should all be brought.
summened before the enquiry’ cowm-
mittee and once their guilt is proved—
I know they will go to court, and let
them go in appeal to the highest
court, the Supreme Court—(Inter-
ruption) have patience—once their
guilt is proved, I demand and it
is my firm conviction, that consi-
dering the pass that this government,
this mis-government has brought us
to, there is no otherway than to in-
flict the highest panalty, even capital
punishment, on some guilty people,
but I am not going that far in this
amendment, Here are these soft
people, soft towards' corruption but
they are hard on political opponents
and soft towards criminals, anti-
national elements, hearders, black-
marketers and profiteers.

There wag a question put here the
other day about pressure being brought
to bear on Shri Dharma Vira, Gov-
ernor of the Punjab, and the answer
was, “Nothing new was done; wa have
been doing that in every State.” Have
you come across such instances in
your State of Mysore, where the
hoard:rs and profiteers are taken
through the streets? Not to my know-
ledge. If you know better, please
enlighten us, Therefore, what I have
suggested— '

Mr. Deputy-Speaker: You must con-
clude now.

Shri Hari Vishnu Kamath: You can-
not hustle us like this. It is an impor-
tant amendment. Parliament would
be reduced to naught if you start
hustling like this. I would appeal to
all hon, Members to consider this
matter, this very important matter,
in a proper spirit.

Shri P, Venkatasubbalah: Why are
you touchy?
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Shri Hari Vishnu Kamath: I am not;
I have got a thick skin, almost hide.
It is you who are touchy, I am fond
of interruptions. I like them. I want
more of them so that I can speak.
longer.

Shri Sham Lal Saraf: Do you listen
to them?

Shri Hari Vishnu Kamath: Yes; if
they are worth listening to. So, Sir,
I would appeal to hon, Members on
both sides of the House, earnestly,
sincerely that if they mean to do well
by the common citizen of India, they
must ensure that criminals of this type
are not treated lightly. Therefore, I
suggested that instead of two years, the
period of imprisonment should be five
years. (Interruption). I do not want
flogging or hanging, but I have sug-
gested that instead of Rs, 2,000, it
should be Rs. 5,000 in respect of the
fine. If they do not accept this, Goa
help them and God help our country!

Shri Sanjiva Reddy: I am extrem-
ly sorry that I cannot accept these
amendments, If a man is not afraia
of two years imprisorment in this
country, he will not be afraid of five
years imprisonment. I am not pre-
pared to accept these amendments.

Shri Nambiar: It is easier to make
it five years. It should be a deterrent
punishment.

Mr. Deputy-Speaker: I shall now
put the amendments to the vote,

Shri Hari Vishnu Kamath: Please
put them separately.

Mr. Deputy-Speaker: T will put
amendmen‘s 19 and 21 together. He
wants the imprisonment to be 1a-

creased from 2 to 5 years.
The question is:
(i) Page 7,line 17, for “two years”
substitute “five years” (19)

(ii) Page 7, line 31, for “two
years” substitute “five years”
(1),

The Lok Sabha divided:
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Division No. 19]

Alvares, Shri

Gupta Shri Indrajit
Kamath, ShriHari Vishnu
‘Kandappan, Shri

Kapoor Singh, Shri
Koya, Shri Mohammed

Alva, Shri Joachim
Babunath Singh, Shri
Bal Krishna Singh, Shri
Balmiki, Shri
Battacharyya, Shri C.K.
Brij Basi Lal, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Chavda, Shrimati Joraben
Dae, Shri B. K.

Das, Shri Sudhansu

Dass, Shri C.

D kh, Shri iVimalabai P,
Elayaperumal, Shri
Gandhi, Shri V.B.
Gupta, Shri Badshah
Heda, Shri

Hi matsingka, Shri
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Kadaria, Shri C. M.
Khanna, Shri P.K.

Mr. Deputy-Speaker: The result of

the division is:
Ayes : 17T,

shri A. V. Raghavan

noted.
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AYES

Krishnapal Singh, Shri
Kunhan, Shri P.

Nair, Shri Vasudevan
Nambiar, Shri
Rajaram, Shri

Reddy, Shri Yallamanda

NOES

Kindar Lal, Shri
Koujalgi, Shri H. V.
Lalit, Sen, Shri

Laskar, Shri N.R.
Mahadeo Prasad, Shri
Malaichami, Shri
Mandal,Dr.P.
Maniyangadan, Shri
Mechrotra, Shri Braj Bihari
Minimata, Shrimati
Mirza, Shri Bakar Ali
More, ShriK. L.
Munzni, Shri David
Pandey, Shri Vishwa Nath
il, Shri D. S.
Patil,Shri S.B.

Patil, Shri S. K.
Pattabhiraman Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo SingH, Shri

Raiju, ShriD. B.

Ram Subhag Singb, Dr.
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Roy, Dr. Saradish
Singhiv, Dr. L.M.
Umanath, Shri
Venkaiah, Shri Kolla
‘Warior, Shri

Ranen, Shri

Rao, ShriJaganatha

Rao, Shri Thirumala
Reddy, Shri Surendra
Roy, Shri Bishwanath
Saha, Dr. S. K.

Samanta, Shri S. C.

Sarf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.
Shakuntala Devi, Shrimati
Sharma, ShriA.P.

Shree Narayan Das, Sbri
Singh, ShriD. N.

Singh, ShriK. K.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Sonavare, Shri

Sumat Prasad, Shri
Tiwary, Shri K. N.
‘Upadhyaya, Shri Shiva Dutta
V’enkatasubbaiah, Shri P.

Ramshekhar Prasad Singh, Shri

increased from Rs. 2000 to Rs. 5000.
The question is:

(i) Page 17, line 17, for “two
thousand” substitute “five thou-

Noes : T3.
The motion was negatived.

(Badagara):
One more may be added to the ‘Ayes’.

Mr. Deputy-Speaker: That will_be

1 will now put amendments 20 and
29 together. He wants the fine to be

Division No. 20]

Alvares, Shri

Gupta, Shri Indrajit

Heda, Shri

Kamath, Shri Hari Vishnu
Kapoor Singh, Shri
Kandappsan, Shri

K oya, Shri

AYES

Kunhan, Shri P.

More, ShriK.L.

Nair, Shri Vasudevan
Nambiar, Shri
Raghavan, ShriA. V.
Rajaram, ShriK.
Reddy, Shri Yallamanda

sand”.

(20).

(ii) Page 7, line 31, for “two
thousand” substitute “five thou-

sand”. (22).

The Lok Sabha divided:

[15.28 hrs,

Reddy, Shrimati ‘Yashoda
Roy,Dr. Saradish
Sinhasan Singh, Shri
Singbvi, Dr. L. M.
Umanath, Shri

Venkaiah, Shri Kolla
Warior, Shri



7147 Jaycmti

Alva, Shri Joachim
Bibiaiath Siagh, Shri
Bal Kis111 3i13, Shri
Balmiki, Shri
Baittacharyva, Shri C. K.
Brij Basi Lal, Shri
Chandrabhan Singh, shri
Chauthuri,ShriD.S.
Chrutlazi, 3ainiti Kimala
Chavda, Shrimati Joarben
Das, Shri B. K.
Dis, Shri Suthansu
Dasgs, Shri C.
Blayaperumal, Shri

" Gandhi, Shri V. B.
G 1>ta, Shri Badshah
Hinatsiagke, Shri
Jam1111:vi, Shrimati
Jedhe, Shri
Jena, Shri
K:liria, S2riC. M.
Kuin, sl K.
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NOES

Koujalgi, Shri H. V.
Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeo Praad, Shri
Malaichami, Shri
Mandal, Dr. P.
Maniyangadan, Shri
Mehrotra, Shri Braj Bihari
Minimata, Shrimati
Mirza, Shri Bakar Ali
Munzni, Shri David
Pandey, Shri Vishwa Nath
Patil, Shri D.S.

Patil, Shri S.B.

Patil, Shri S. K.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri

Raju, Shri D. B.

Ram Subhag Singh, Dr.

etc. Bill

Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Thirumala
Reddy, Shri Surendra
Saha, Dr. S. K.

Samanta, Shri S.C.

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri P.G.

Shakuntala Devi, Shrimati
Sham Nath, Shri

Sharma, Shri A.P.

Shree Narayan Das, Shri
Singh, Shri D N.

Singh, Shri K. K.

Sinha, Shrimati Ramdulari
Sivappraghassan, Shri Ku.
Sonavane, Shri

Sumat Prasad, Shri
Tiwary, Shri K. N.
Uvpadhyaya, Shri Shiva Dutt
Venkatasubbaish, Shri P.

Kindar Lal, Shri Ramshekhar Prasad Singh, Shri

Mr. Deputy-Speaker: The result of (i)
the division is: Ayes 21; Noeg 68.

Page 8,—

after line 15, add—

“Provided that the Central Gov-

The motion was negatived.

ernment may if necessary meet any

injtial expenditure from the Con-

Mr. Deputy-Speaker: The question
is:
“That clause 13 stand part of the

Bill”.
move:

The motion was adopted,

Clause 13 was added to the Bill. “17.

Clauses 14 to 16 were added to the Bill.
Clause 17—(Payment of remuneration
and expenses out of the funds of
the company)

Shri Sinhasan Singh: T beg to move:
(1) Page 8, line 15—

for “shall be paid out of the
funds of the company”

substitute—

“may initially be withdrawn, if
need be from the Consolidated
Fund of India, to be reimbursed
later out of the funds of the com-

pany”. (T)

solidated Fund of India which shall
later be re-imbursed from the
funds of the company.” (8)

Shri Hari Vishnu Kamath: I beg to

Page 8, for clause 17 substitute—

The expenditure incurred to
meet the salaries, allowances
and other remuneration paid
to the Chairman and other
members of the Board of Con-
trol, the managing agent or
any other person who may be
appointed or employed in con-
nection with the affairs of the
management of the company,
and all other expenses duly
incurred in connection with
such management shall initial-
ly be paid out of the Consoli-
dated Fund of India, but the
amount shall be recovered
from Jayanti Shipping Com-
pany within one year from the
date of such drawal.” (26)

Shri Sinhasan Singh: Clause 17 does
not provide for withdrawal from the
Consolidated Fund of India.

There
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(Shri Sinhasan Singh)

should be some provision for that to
bring it in accordance with the sanc-
tion given by the President and the
Financial Memorandum. My amend-
ment says that provisonally, for the
time being, some amount may be
withdrawn from the Consolidated
Fund, which later on can be recouped
from the company’s funds. If the
Government accepts my amendrnent,
that difficulty would be removed.

Shri Hari Vishnu Kamath: Sir, by
this amendment hangs a tale. Mem-
bers shall bear with some repetition,
because, may be, not all, but some
Members have very short memories
and I would refresh them briefly with
some background material. You were
in the Chair on Tuesday last week and
you will remember......

Shri Himatsingka: Be brief.

Shri Hari Vishnu Kamath: No ques-
tion of hustling me. The Chair is con.
ducting the business, not you. I like
solid, substantial interruptions, not of
this kind.

When the Financial Memorandum
was called into question at that time,
you in your wisdom upheld my point
of order and then came a. revised
memorandum. It admitted that the
Government and their advisers were
in the wrong. We were told that the
initial expenditure would be incurred
from the Consolidated Fund and they
gave a larger sum of 10 lakhs. Sir,
you must have read Alice in Wonder-
land—it became curioser and curioser.
The very next day, within less than
24 hours, came g re-revised memoran-
dum where it was said, for “Ten” read
“one”; it did not say for “10” read
“1"—which could have been a human
error—but it said, for “Ten” read
“one”.

Mr. Deputy-Speaker: Who go into
that?

Shri Hari Vishnu Kamath: That is
very relevant—the manner in which
they are malfunctioning. Mr, Tyagi
rightly said the other day, “Whoever
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committed such mistakes, they should
be punished. We are ashamed of it”.
He is an ex-minister and when he said
“we” I believe he spoke for more Cong-
Tess members than he did as a Minister,

Clause 17 deals with “All salaries,
allowances and other remuneration”—
we are in the dark; we do not know
what other remuneration means; it is
very vague. We should not be asked
to vote on it till we are told what it
means, because there are all kinds of
under hand, under the table dealings—
not under the Table of the House, but
under the table outside—night by
night, rather than day by day.

Shri Kapur Singh: Is it parliamen-
tary to say “night by night”?

Shri Hari Vishnu Kamath: Sardar
Vallabhai Patel used that phrase once.
When a question was asked, “Is it a
fact that the Nizam is getting stronger
day by day”, in his own characteristic
way, with out a smile, he said, “It is
truer to say ‘night by night’, not ‘day
by day’.”.

Then the clause goes on to say:

“....paid to the Chairman and
other members of the Board of
Control, the managing agent or
any other person who may be
appointed or employed....”

See how vague gnd indefinite it is. .

“in connection with the affairs
of the management of the company
and all other expenses dquly incur-
red in connection with such mana-
gement shall be paid out of the
funds of the company.”

Look at that. It is said: “all other
expenses”. Is this the way to treat
Parliament? Is this not a cavalier way
of treating Parliament? Would you,
Sir, if you were a Minister, do such
a thing?

Sir, Shri Sinhasan Singh, yesterday,
raised an important issue. The Spea-
ker ruled it out in his wisdom, that is
another matter. He said that the re-
vised financial memorandum is incon~
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sistent with the provisions of the Bill.
The Speaker assured us that he would
let us bring up the issue later on when
the Bill is discussed. That is why_ Sir,
there are two or three counts on which
I want to flay the Government.

One is, they sent it to some under-
ling 1n the Ministry, they prepared a
revised memorandum, changed it from
‘ten’ to ‘one’ and they did not bother
to see what the relevant clause in the
Bill is. They did not bother to change
it in clause 17. Now, Sir, is it not a
mockery of the legislative process, is
it not almost a mockery of parliamen-
tary procedure, to suggest that the
clause says something, the Financial
Memorandum says quite a different
thing and we are asked to consider the
Bill? This is wonderful. I do not
know how to make head or tail of it.

Shri Joachim Alva: The hon. Mem-
ber must know that the President has
given his approval (Interrup-
tions)

Shri Hari Vishnu Kamath: We have
not got even the President’s letter. We
have not seen it so far.

Mr. Deputy-Speaker: He may speak
on the amendments now.

Shri Hari Vishnu Kamath: This is
the kingpin of the whole Bill. I have
a right to speak on my amendments.

Mr. Deputy-Speaker: He has already
spoken.

Shri Hari Vishnu Kamath: I have
not spoken on the clause at all. I
reserved it when I spoke during the
general discussion of the Bill. If you
want me to sit down_ Sir, I will walk
out, I will withdraw in protest against
the way you treat us. I do not want
criminals to go scotfree like this.

Now, look at the Statement of Ob-
jects and Reasons. They have made a
bigger mess of this Bill than what Dr.
Teja made of the company.

Mr. Deputy-Speaker: You come to
the present memorandum,
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Shri Hari Vishnu Kamath: 1 cannot
do it in g vacuum, Sir, you under-
stand things very well, 1 do not under.
stand why you do not follow me.

Mr. Deputy-Speaker: I am not as
clever as you but to the best of my
ability I am trying to fo_llow you.

Shri Hari Vishnu Kamath: I am try-
ing to say those things to the best of
my ability. Look at the Statement of
Objects and Reasons. It says:

“Meanwhile, the pressure of the
creditors on the company became
so great that it was on the verge
of being dragged into insolvency
proceedings. Accordingly’ to pay
off its creditors the company appli-
ed to Government for permission to
sell four of its ships—two to three
abroad and one or two in India.”

It is admitted by Government that the
pressure felt was so great that it was
reduced to the verge of bankruptcy,
insolvency. ‘The Financial Memoran-
dum says that Rs, 10 lakhs is going to
be the expenditure incurred. Sir, they
are misleading the House, they are tel-
ling a lie to the House almost border-
ing on breach of privilege; it is in the
border land, twilight land of privilege.
I would like to know, therefore, first,
on what basis—I know they have a
bull-dozer behind them and they would
not answer our points—they arrived
at this figure of Rs. 1 lakh to be initial.
ly drawn out of the Consolidated Fund
of India, when not merely salaries and
allowances—I do not know how much
that would be running to—but, apart
from them, there are so many credi-
tors whom they have to pay and other
things to do. I do not want to tire
you and the House with the details of
the debts they have which have
brought them to the verge of insolven-
cy, as they themselves admit. But is
it not a case of misleading the House
when in the Memorandum they say
that only one lakh will be needed? I
think they are trying to fool the House.
This is not the way to treat the House.
Therefore, I would suggest in the first
place, if you are agreeable, that they
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(Shri Hari Vishnu Kamath)

should give further consideration to
this, I almost said but I would not say,
stupid memorandum—I would not say
that—and then come to the House with
a proper, precise, memorandum.
.Otherwise, let them explain today on
what basis they have come to one
lakh—ten lakhs let them pay. Only
one lakh you pay from the Consoli-
dated Fund of India for these initial
_salaries, allowances and all other ex-
penses of persons—we do not know
who all those persons are and what
expenses are incurred,

Now, Sir, the Minister while reply-
ing to the debate earlier said that be-
.cause expenses have been incurred in
various ways that will be enquired in-
to by a Commission of Inquiry, which
is going to be set up I hope, and he
.said we need not bother about minor
things,—little drops make the ocean—

palavum palla samudravai
hara hara sree Channa Someshwara

You know, Sir, the very classic case
of Shri Venkatraman, former Secretary
in the Ministry of Industry, who was
sacked because he had accepted a bush
shirts ete.,......

Mr. Deputy-Speaker: All those

things are not relevant;

Shri Hari Vishnu Kamath: Certain-
ly, it pinpoints the whole issue. The
Minister said that something has been
supplied to the Ambassador of USSR
by Dr, Teja and Mrs. Teja. Now, Sir,
I did not read the other photostat
copies of letters which I have got. Dr.
Teja and Mrs. Teja gave him some
personal gifts. That is why I want to
enquire now whether those personal
gifts were from the funds of the com-
pany, whether funds of the company
have been used for those gifts. That
is the main point. Even Gen. Kaul’s
personal expenses have been paid from
the funds of the company. Here is a
letter from the Secretary, Dinah
‘Micholson, from 12, Park Street, Lon-
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don, dated 20th November, 1963, to
Captain Kothawala. It reads:

“Dear Captain Kothawala,

I have been instructed by Mrs.
Teja to write and acknowledge
your cable of the 17th November.
Mrs. Teja wishes that you air par-
cel the two items to Ambassador
Kaul in Moscow, and when you
have done so would you cable him
to that effect and also write to
Mrs. Teja informing her.”

Is it proper for an Ambassador, a high-
placed officer, to accept presents from
Mrs, Teja, from a private shipping
company? There are many such mat-
ters. They are legion, galore, and
these ought to be enquired into, and
what will have to be paid from the
Consolidated Fund of India because of
these things. These will have to be
gone into very very closely. I, there-
fore, recommend that my amendment,
which reads as follows, be accepted.

Mr. Deputy-Speaker: You need not
read. Every Member has got it.

Shri Hari Vishnu Kamath: It is my

right. Under the rules I am entitled to
read it. My amendment reads like
this:

“The expenditure incurred to
meet the salaries; allowances and
other remuneration paid to the
Chairman and other members of
the Board of Control, the manag-
ing agent...... »

I am using their own phraseology.

......or any other person who
may be appointed or employed in
connection with the affairs of the
management of the company, and
all other expenses duly incur-
red...... ”

Then comes the difference. It reads:

“shall initially be paid out of
the Consolidated Fund of
India...... ”

Otherwise they will have the feeling
that the revised Financial Memoran-
dum says that.
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“initially be paid out of the
Consolidated Fungd of India, but
the amount shall be recovered
from Jayanti Shipping Company
within one year from the date of
such drawal.”

The word is “drawal”. I am using the
very phraseology they have used in the
Revised Memorandum. Please see the
Revised Financial Mmorandum; 1 have
used the very same words. If they
refuse to accept this amendment  they
stultify themselves. Let them stew in
their own juice.

Mr. Deputy-Speaker: Are Govern-
ment accepting any of the amendments
of Shri Kamath?

Shri Sanjiva Reddy: I am not accep-
ting any of those amendments.

Mr. Deputy-Speaker: What about the
amendments of Shri Sinhasan Singh?

Shri Sanjiva Reddy: No, I am not

accepting them.

Shri Jaipal Singh (Ranchi West):
Sir, I rose earlier on, not today but
when this thing first came up, over the
question of the first Financial Memo-
randum. It is very unfortunate that
the House should be treated like this.

Mr. Deputy-Speaker: We are not
concerned with the Memorandum at

this stage.
Shri Jaipal Singh: Tt is a vital point.

Mr. Deputy-Speaker: If you want to
speak on the clause, you may do so,
but not on the Financial Memorandum.

Shri Jaipal Singh: I am speaking on
clause 17. What I am saying is, hav-
ing a Financial Memorandum, it is
amusing that the Government should
not know what is expected of it, when
things like this are presented to Par-
liament. Even when there is a revised
Memorandum, we are still confronted
with the same problem. It is too late
for us to stall this Bill. It has gone
too far, and it has to go through, I
hope. All that I have to say at this
stage is that such things are not re-

peated,
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They are playing with the words
“initially incurred”. I do not know
what exactly they mean by initially
incurred. “incurred” should have been
enough. “initially” is not going to
cover what their liabilities are. In
any case, I am not standing in the way,
let it go through. But all that I
retirerate is, after the warning Shri
Kamath has given over other Bills,
that this should have come again, to
me js a great surprise. I hope it is
not repeated.

Mr. Deputy-Speaker: I will now put
it to the vote,

Shri Shinkre: Sir, I want to speak
on it. I do not care whether Govern-
ment accept the amendments or not.
But how can the Government touch
any money out of the Consolidated
Fund?

Shri Sanjiva Reddy: We do not want
to.

Shri Shinkre: Sir, you should bear
with me for one minute. If they are
not going to touch the Consolidated
Fund of India, then this does not be-
come a Money Bill. So, there is no
need for a Financial Memorandum.

Mr. Deputy-Speaker: I will have to
put the amendments to the vote. Is
Shri Sinhasan Singh pressing his
amendments?

Shri Sinhasan Singh: No, Sir.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his amendments?

Some hon, Members: Yes.

‘Amendments nos. 7T and 8 were, by
leave, withdrawn.

Mr. Deputy-Speaker: I will now put
amendment No. 26, by Shri Kamath,
to the vote of the House. The ques-

tion is:
‘“Page 8,—
for clause 17 substitute—

“17. The expenditure incurred to
meet the salaries, allowances
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[Mr. Deputy-Speaker]

and other remuneration paid
to the Chairman and other
members of the Board of Con-
trol, the managing agent or
any other person who may be
appointed or employed in con-
nection with the affairs of the
management of the company,
and all other expenses duly
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Division No. 21}

Gulshan, Shri

Gupta, Shri Indrajit
Kamath, Shri Hari Vishnu
Kandappan, Shri

Kapoor Singh, Shri
Koya, Shri

Alva, Shri Jochim

Bal Krishna Singh, Shri
Bhattacharyya, Shri C. K.
Brij Basi Lal, Shri
Chandrabhan Singh Shri
Chaudhuri, Shri D. S.
Chaudhuri, Shrimati Kamala
Das, Shri B.K.

Dass, Shri C.

Gambhari, Shri

Gaijraj Singh Rao, Shri
Gandhi, Shri V. B.
Himatsingka, Shri
Jamunadevi Shrimati
Jedhe, Shri

Jena, Shri

Jyotishi, Shri J. P.
Kedaria, Shri C. M.
Khadilkar, Shri

Kindar Lal, Shri
Laskar, Shri N. R.
Mahadeo Prasad, Shri
Mabhadeva Prasad, Dr
Malaichami, Shri
Malaviya, Shri K. D.

AYES

Kunhan, Shri P.

Naijr, Shri Vasudevan
Nambiar, Shri
Raghgvan, Shri A.V.
Rajaram, Shri K.
Reddy, Shri Yallamanda

NOES

Mandal, Dr. P.

Mandal, Shri J.
Maniyangadan, Shri
Mathur, Shri Harish Chandra
Methrotra, Shri Braj Bibari
Minimata, Shrimad
Mirza, Shri Bskar Ali
Mishra, Shri Bibhutd
Misra, Shri Mahegh Dutta
More, Shri K.L.

Mungqi, Shri David
Niranjan Lal, Shri
Pandey, Shri Vishwa Nath
Pant, ShriK.C.

Ppatel, Shri Chhotubhaj
Patil, Shri S. K.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh Shri

Puri, Shri D.D.
Raghunatk, Singh, Shri
Raideo Singh, Shri

Raju, Shri D. B.

Ram Subhag Singh Dr.

Ramshekhar Prasad Sinngh, Shri

Rane, Shri
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incurred in connection with
such management shall initial-
ly be paid out of the Consoli-
dated Fund of India. but the
amount shall be recovered
from Jayanti Shipping Com-
pany within one year from the
date of such drawal.” (26)
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The Lok Sabha divided:

[15.47 brs.

Roy, Dr. Saradish
Umanath, Shri
Utiya, Shri
‘Venkaish, Shri Kolla
Warior, Shri K.K.

Rao, Shri Jaganatha

Ra0, Shri Thirumals
Reddi, Dr. B. Gopala
Reddy, shri Linga

Reddy, Shri Surendra
Roy, Shri Bighwanath
Saha, Dr. S. K.

Samanta, Shri S. C.
Sarat, Shri Sham Lal
Sen, Shri P. G.

Shah, ShrimatiJayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri

Sharma, Shri A.P.

Sheo Narain ,Shri

Shree Narayan Das, Shri
Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh Shri K. K.

Sinha, Shrimati Ramdulari
Sumat Prasad, Shri
Tiwary, Shri D. N.
‘Tiwary, Shri K. N.
Upadhyaya, Shri Shiva Dutt
Venkatasubbaiah, Shri P,

Mr. Deputy-Speaker: The result of Clause 18- Power of Central Govern-
the division is: Ayes 16; Noes 76.

The motion was negatived.
Mr. Deputy-Speaker: The question

“That clause 17 stand part of the

Bill"

The motion was adopted.

Mr. Deputy-Speaker:

ment to give directions

There is one

amendment, No. 24, by Shri Kamath.

Shri Sanjiva Reddy:
Amendment made:

I accept it.

Page 8, line 19,—

Clause 17 was added to the Bill.

omit “of the company” (24)

(Shri Hari Vishnu Kamath)
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Mr. Deputy-Speaker: The question
is:

“That clause 18, as amended,
stand part of the Bill”

The motion was adopted.

Clause 18, as amended, was added to
the Bill.

Clause 19.— Power to make rules.

Mr. Deputy-Speaker: There is an
amendment, No. 25, by Shri Kamath.
Are you accepting it?

Shri Sanjiva Reddy: No, Sir.

Shri Raghunath Singh: Since Gov-
ernment have accepted one amend-
ment he should withdraw his other
amendment.

sShri Hari Vishnu Kamath: I am not
asking for your favours.

G0 T 72T forqsr =0y |
I bég to move:
Page 8, line 26,—
for “Every rule” substitute—

“Every order, notified order,

rule and direction”. (25)
The relevant clause, clause 19 refers
to every rule made by the Central

Government under this Act shall be
laid before Parliament, If you survey
this Bill carefully, you will find not
merely rules, but there are orders,
notified orders (separate categories)
and directions. Therefore, I seek by
my amendment to ensure the supre-
macy of Parliament. Such as this
amendment has been accepted and
passed in almost every piece of legis-
lation that has come before the House
—order, or rule or direction, This
only seeks to ensure that Parliament,
which is the final authority, super-
vises every act of the executive. If
thig is not accepted by the Govern-
ment, I shudder to think what a hash
they want to make of parliamentary
democracy, because in the big volume
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of Rulings by the Speaker which 1
have read, there are certain rulings
given by the Speaker, right from Shri
Mavalankar to the present day, to the
effect that Parliament must scrutinige,
scan every order, every rule, every
direction 'made by the executive under
the Act. It is empowered to do so.
They are given powers to do it, but
once they do it they must come back
to the House with that. We do not
want to deny them the power; let
them have the powers to make rules,
orders etc.

My colleague, Shri Mathur, will
agree completely with me in this res-
pect and all understanding and sensi-
ble Members, irrespective of party,
will agree with me. Those who are
cussed and who stand on false pres-
tige may not agree. May I appeal to
all Members, therefore, to give a
thought to these things, to the supre-
macy of Parliament in a parliamen-
tary democracy, and accept this
amendment because it seeks nothing
else but that every order, rule, direc-
tion etc. made be the executive must
be laid before Parliament and subject-
ed to modification ang if the Parlia-
ment does not want to modify it the
Government can go ahead as before?

Also, there is protection given to
Government under the Act. What-
ever is done by the Government under
these rules, directiong or amendments,
shall be without prejudice to the vali-
dity of anything previously done un-
der that. When all that protection
and immunity is there, I do not see
any reason why Government should
not accept it, except sheer cussedness,
stupidity and false prestige.

Mr. Deputy-Speaker: It has provid-
ed for rules to be laig on the Table
of the House.

Shri Harj Vishnu Kamath: But
orders are not there. You will make
a distinction. If you scan the Bil], it
says “prescribed” means “prescribed
by rules made under the Act” and
this clause refers to rules only, but in
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[Shri Hari Vishnu Kamath]

the body of the Bill there are referen-
ces to orders, notified orders, direc-
tions passed by Government, I want
to promote parliamentary democracy
in the country as best as I can. I am
a very humble Member of this House.
I hope, other Members too will share
my desire and aspiration to serve the
cause of parliamentary democracy to
the best of our ability.

Shri Sanjiva Reddy: I am not able
to accept it. Rules are to be placed
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Mr. Deputy-Speaker: The question

is:
Page 8, line 26,—
for “every rule” substitute—.

“Every order, notified
rule and direction”. (25)

order,

here. If directions and everything The Lok Sabha divided:
Division No. 22] AYES [15.56 hrs.

Alvares, Shri Reddy, Shri Yallamanda Umanath, Shri

Kamath, Shri Hari Vishnu Roy, Dr. Saradish Utiya, Shri

Kandappan, Shri Singhvi, Dr. L. M. ‘Warior, Shri

Nambiar, Shri Tyagi, Shri Yashpal Singh, Shri

NOES

Alva, Shri Joachim Mandal Shri, J. Reddi, Dr. B. Gopala
Bal Krihgna Singh, Shri Maniyangadan, Shri Reddiar, Shri
Bhattacharyya, Shri C. K. Mathur, Shri Shiv Charan Reddy, Shri Linga

Brij Basi Lal, Shri Minimata, Shrimati Reddy, Shri Surendra
Chln.dnbhln Singh Shri Mishra, Shri Bibhuti Roy, Shri Bishwanath
Chaudhwri, Shrimati Kemala ' Misra, Shri Mahesh Dutta Sahs, Dr. S. K.

Das, Shri B.K. More, ShriK. L. Samanta, Shri S. C.

Dass Shri C. Niranjan Lal, Shri Sen, ShriP. G.

Gahmari, Shri Pandey, Shri Vishwa Nath Shah Shrimati Jayaben
Gajraj Singh, Roa, Shri Pant, Shri K. C. Shakuntala Devi, Shrimati
Himatsingka, Shri Paraghar, Shri Sham Nath, Shri

Jaipal Singh, Shri Patil, Shri S. K. Sharma, Shri A. P.
Jadhe, Shri Prabhgkar, Shri Naval Sheo, Narain, Shri

Jena, Shri Pratap Singh Shri Shree Narayas Das, Shri

Jyotishi, Shri J.P.
Kedaria, Shri C. M.
Khadilkar, Shri
Kindar Lal, Shri
Laskar, Shri N.R.
Mabhadeo Prasad, Shri
Malaichami, Shri
Malaviya, Shri K. D.
Mandal, Dr. P.

Mr. Deputy Speaker: The result of

the division is:

Ayes

Noes

The motion was negatived.

Raghunath Singh, Shri

Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B.

Ram Subhag Singh, Dr.

Ram Shekhar, Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Thirumala

Sidheshwar Prasad, Shri
Singh, Shri K. K.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sumat Prasad, Shri
Tiwary,Shri K. N.

Valvi, Shri
Venkatasubbaiah, Shri P.

Mr, Deputy-Speaker: The question

1 “That clause 19 stand part of

the Bill.”

68

The motion was adopted.

Clause 19 was added to the Bill.
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Clauses 20 and 21 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
Shri Sanjiva Reddy: Sir, I move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Hari Vishny Kamath: On a

point of order, Sir. I invite your
attention to rule 93, sub-rule (2),
which saysi—

“Where a Bill has undergone

amendments the motion that the
Bill ag amended be passed shall
not be moved on the same day on
which the consideration of the
Bill is concluded, unless the Spea-
ker allows the motion to be made.”

Mr, Deputy-Speaker: I have allow-
ed it.

Shri Nambiar: You have to an-

nounce that,

Shri Hari Vishnu Kamath: You have
to annornce that the motion be so
made. :

Mr. Deputy-Speaker: I have allow-
ed the motion to be made.

The question is:
Shri S, C. Samanta: Sir,....

Shri Hari Vishnu XKamath: One

minube only.
Shri S. C. Samanta: Sir..
Mr, Deputy-Speaker: I am sorry.

Shri Hari Vishnu Kamath: How
can you bar speeches?

Mr, Deputy-Speaker: We have taken
two hours extra. I am not allowing.
I am sorry. )
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Shri Harj Vishng Kamath: Under
the rules, how can you?

) Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

Shri Hari Vishnu Kamatht The
whole thing is out of order. I with-
draw from the House.

Shri Hari Vishnu Kamath then
the House.

left

Shri Jaipal Singh: It is not right.

Shri Nambiar: How is it possible
that the third reading is completely
ruled out? Third reading cannot be
compietely denied, There ‘must be an
opportunity given.

Mr. Deputy-Speaker: We have taken
two hours extra and I said that I am
not allowing any speech on the third
reading, I am sorry. If you want to
take any action against me, you can.

Shri Nambiar: No action.

Shri S. C. Samanta: Let it be re-
corded that we wanted to speak on
the third reading anq we were not
allowed. Let it be recorded,

Shri Jaipal Singh: It is not a ques-
tion of time, It may be two hours,
three hours or five hours. It is the
first time that any Bill is going
through without any speeches in the
third reading.

Mr. Deputy-Speaker: It is not the
first time.

Shri Jaipal Singh: I protest.

Shri Alvares: That may be with the
consent of the Members of the House,
but an opportunity should be provid-
ed for the third reading though it
may be a brief one.





